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~ No. 755(2)/VII-V-1—101-81
Datad Lucknow, February 26, 1982

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Madhyamik Shiksha Sewa Ayog Aur Chayan Board Adhiniyam, 1882 (Uttar Pradesh
Adhiniyam Sankbya 5 of 1982) as passed by the Uttar Pradesh Legislature and asscnl-ted to by

the President on February 25, 1982 s EERRE R

L

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
COMMISSION AND SELECTION BOARDS ACT, 1982
| [U. P. Aot No. 5 o 1982]
(As passed by the Uttar Pradesfi _Iegf.ﬂarﬁre)
g = AN
Act R

" o establish Secondary Education Services Commission and Selection Boards
for the selection of teachers in institutions recognised under the Intermediate

Education Act, 1921,

IT 1s uErEBY cnacted in the Thirty-third Year of the Republic of India
as follows :— :

Cuarter 1
Preliminary

1. (1) This Act may be called the Uttar Pradesh Secondary Education gy .+ yitle and
Services Commission and Selection Boards Act, 1982, commencement.

2) It sh.ll be deemed to have come into force on Tuly 14, 1981, except
section 21 which shall come into force on such date as the State Governmen®

may, by notification, appoint in this behalf.
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Definitions. 2. In this Act,—

(@) ‘Board’ means thc Secondary Education Selection Beards esat-
lished under scction 12 _

(b) ‘Chairman’ means th> Cha‘rman o” the Commission, and includes
any other person performing, in the absence of the Chairman, for the
time being, the functions of the Chairman ; .

{c) ‘Commission” mcans the Uitar Pradesh Sccondary FEducation
Services Commission establ: hed under section 3 ;

7 (d) ‘Director’ m-ans th: Director of Education, Uttar Pradcch and
includes an Addit ora! Director of Education, Uttar Pradeah :

(e} ‘Institution” means an ntermediate College or a Higher Secon-
dary S hoo! or a High School recognised under the Intermediate Educa-
tion Act, 1921, and inclzdes institution mairtaincd by a local authority
but does not include an institution maintaincd by the State Government ;

() ‘Management’ in relation to an institution means the committee
of management or person or authority vested with the power to manage
and conduct the affairs of that institution ; :

(g) ‘Member’ means a member of the Commission and includcs its
Chairman ;

‘h: ‘President’ méan:- the President of the Board and inc'udes any other
person performing in the absence of Pres'dent, fcr the time being, the
function: of the President ;

(i) ‘Regulation’ means any regulation made under section 34 ;
{j) ‘Schedule’ means th: Schedule to this Act

(k “Teacher’ means a person employed for imparting instruction in an
institution and includes a Principal or a Headmastcr

'S

CrAPTER 1T
ESTABLISHMENT AND FUNCTIONS OF THE COMMISSION

g’fggsm‘!‘f“.‘ of 3. (1) With effect from such date as the S ate Gove: nment may, by noti-
Mmission.  fication, appoint in this behalf, thers shall be established a Commission to be
‘ called the “Uttar Pradesh Secondary Education Services Commission”.

(2: The Commission shall be a body corporate. It shall exercise powers
throughout Uttar Pradesh and its headquartcrs shall be at such place as the State
Government may direct.

Cempositionof 4. (1) The Commission sha!l consist of a Chairman and not less ther six

the Commission. and not more than eight other members to be appoinied by the State Govercment.
(2 Of the members — .

(@) one shall be a person who occupies or has occupxed in the opinion
of the State Government, a posmon of eminence in Judicial Servi es ;

()} two shall be persons who occupy or have occupied, in the opinion
of such. Government, a position of eminence in the State Education Ser-
vices ; and
© other> shall have teachmg expenences as -
(i) Professor ofany University established by law in Uttar Pradcc hs
or
(i) Principal of any college recognised by or affiliated to any
such University for a period ‘of not less than ten years; or
(iii) Principal of any institution recognised under tl“e Interme-
- diate Education Act. 1921 for a period of not less than fifteen yesrs.
(3) Every appointment under this section shall take effect from the date
on which it is notified by the State Government.

Terms of office 5. (1) Subject tothe provisions of this Act every member shall

and conditiors of hold office for a term of six years.
service of mem-

bers. (2) No person shall be 2 member of the Commission for more than twe

consecutive terms.




(8) A member of the Gommission may resign his office by writing under
his hand addressed to the State Government, but he shall continue in office until
his resignation is accepted by the State Government.

(4) The office of the members shall be wholetime and the terms and
conditions of their service shall be such as the State Government may, by order,
direct. . T, ke 7Y
(5) Notwithstanding anything contained in this section, no person shall
be appointed or continue as 2 member of the Commission, if he has attained
the age of sixty-two years.

6. (1) The State Government may, by order, remove from office any memn-
ber, if he—

(a) is adjudged an insolvent; or

(b) engages, during his term of office, in any paid employment outside
the duties of his office ; or

(¢) is, in the opinion of the State Government unfit to continue in
office by reason of infirmity of mind or body or of proved misconduct ; or

(dy incurs any disqualification under this Act or the rules made
thereunder. ’

Explanation.—Where 2 member becomes in any way concerned or
interested in any contract or agreement made by or on behalf of any
institution or participates in any way in the profits thereof or in any
bencfit or emolument arising therefrom, otherwise than as a member,
he shall, for the purpose of clause (c), be deemed to be guilty of mis-
conduct. X

(2) The procedure for the investigation and proof of pisconduct ‘under
this section shall be such as may lse prescribed.

7. The Commission may associate with itself, in such manner and for such

purposes as may be determined by regulations made under section 34, any person
whose assistance or advice it may desire to have in carrying out any of the
provisions of this Act. '

8. (1) The Secretary of the Commission shall be appointed by the State

Government on deputation for a term not exceeding five years, and other condi-
tions of his service shall be such as the State Government may, by order,

determine,

{2) Suhiect to sxich directions as may be issued bv the State Government

in this behalf, the Commission may appoint such other employees as it may think

necessary for the efficient performance of its functions under this Act and

on such terms and conditions of service as the Commission thinks fit.

-

9. - The Commission shall have the following powers and duties, namely—
{a) to prepare guidelines on matters relating to the method of rec-
ruitment and -promotion of such categories of teachers as are specified

in the Schedule; . : e
(b) to conduct examjnations where considered necessary, hold in-

terviews and make selection of candidates for. being appointed as such
teachers ; .

() to select and invite experts.and to appoint examiners for the pur-

poses specified in clause (b); :

() to make recommendations regarding the appointment of selected
candidates and their promotion ;

(¢) to advise the management in matters relating to dismissal, remo-
val or reduction in rank of teachers specified in the Schedule
_(f) to obtain periodical returns or other informations from institu-
tions regarding strength of the teaching staff and the appointment, promo-
tion, dismissal, Temoval, termination or reduction in rank of teachers;

(g) to fix the emoluments and travelling and other allowances of the
experts and examiners ;

(") to administer the funds placed at the disposal of the Commission ;-

(i) *» advise the Boards established under section 12 on such matters
of policy as the. Commission thinks proper ;
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() to perform such other duties and exercise such other powers as
- may be prescribed or as may be incidental or conducive to the discharge
of its functions under this Act or the rules-or regulations made thereunder.

10. (1) For the purposes of making appointment of a teacher specified
in the Schedule, the management shall notifv the vacancy to the Commission
in such manner and through such officer or authority as may be prescribed.

(2)° The procedure of selection of candidates for appointment to the posts
of such teachers shall be such as may be prescribed :

Provided that the Commission shall, with a view to inviting talented
persons, give wide publicity in the State to the vacancies notified under sub-
section (1).

11. (1) The Commission shall, as soon as possible, after the notiﬂca-_
tion of vacancy under section 10, hold interviews (with or without examin tion)
of the candidates and prepare a panel of those found most suitable for appoint-
ment. o ‘ . v

(2) The panel referred to in subsection (1) shall he forwarded bv the
Commission to the officer or authority referred to in sub-section (1) of sec-
tion 10 in such manner as may be prescribed. e g

(3Y -After the receint of the panel under sub-section (2, the officer or
authoritv concerned shall intimate the management of an institution in res-
nect of which the vacancv was notified ;mder'sub—secﬁon”(l)" of section 10. the
names of candidates selected for apbointment” as teachers, and for this pur
pose: the officer or authority shall follow such procedure as may be prescribedt.

'(4) The mapagement shall, within a period’ of one month from the date
of receint of such intimation. issue appointment letter to the candidate whaose
name has heen intimated under sub-section (3). . .

(5) Where the candidate referred to in sub-section 3y fails to ioin the
nost of a teacher in such institution within the time allowed in the anpointment
letter ar within such extended time as the management -may allow in this
hehalf. or where such candidate is otherwise not available for aopointment
as such teacher. the officer or anthoritv’ concérned may, on the request of the
management, intimate fresh name or names from the panel forwarded by the

Commission under subssection’ (2) in the manner - prescribed.
CHapTER TTT B

. Constitution and Functions of Secondary Education Selection Boards
12.. (1) With effect from such date or dates as the State Government
mav. bv notification, appoint in this behalf. there shall be established six or .
more Secondarv Fducation Selection Boards having jurisdiction over such
local area as the State Government may specify. in the said notification. :

'{2) Everv such Board shall be a body corporate and its headquarters
shall be at such place as may be notified by the State Government.

(8)) Every such’ Bohrd’ sbaﬂf consist A'(“)f \"th‘e' following members, namely—

(2} one whole-time President anpointed hv the 'State "~ Government

from amongst the persons who fulfil the qualifications specified in sub-

section {2) of section 4

() one of the Reeional Deputv Directors of Education serving in
the local area over which the. Board exercises jurisdiction under sub-
section (1), to be nominated by the State Government.

. {4y Everv apnointment under this section shall take effect from the date
on which_it is notified by the Government,

(%) The vrovisions of sections % and 6 shall. mutatis mutandis, apolv to the
President of the Board as they apply to the Chairman of the Commission.

18. (1) TFor the efficient discharoe of its duties and functions under this
Act. everv Board shall have such staff as the State Government mav, from
time to time. determine.

(2) The terms and conditions of service of the memhers of the staff
appointed under sub-section. (1) shall be determined by the State Government.
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14. (1) Eve;"y Board shall have the power to make selection of _candi-
dates for being appointed as teachers (other than a teacher specified in the
Schedule) in an institution located within the local area over which the Board

exercises jurisdiction.

(2) The Board shall also have the power to review cases of promotion
of Jumior Training Certificated Teachers or Basic Training Cer.txﬁcat:ed Tea-
chers to Certificate of Teaching grade, where such promotion is made
on or after July 10, 1981.

(3) Without prejudice  to the generality of the provisions of  sub-
sections (1) and (2), the Board shall have the power—
(a) to conduct examinations where considered necessary of 10 hold
interview of candidates;
(b) to select and invite experts and to appoint examiners for the
purposes specified in clause ()

(¢) to fix the emoluments and travelling and other allowances of the
experts and examiners ;

(d) to administer the funds placed at the disposal of the Board;

(¢) to perform such other duties and exercise such other powers as
may be prescribed or as may be incidental or conducive to the discharge
of its functions under this Act or the rules or regulations made thereunder.

15. The provision of sections 10 and 11 shall mutatis mutandis, apply
to the Board for the purposes of selection and appointment of a teacher
(othier than a teacher specified in the Schedule) as they apply to the Com-
mission for the purposes of selection and appointment of a teacher specified
in the Schedule. '

CHAPTER IV
- APPOINTMENT OF SELECTED- TEACHERS

16. (1) Notwithstanding anything to the contrary contained in the Inter-
mediate Education Act, 1921 or the Regulations made thereunder but subject
to the provisions of sections 18 and 33—

(@) every appointment of a teacher specified in the Schedule shall,
on or after July 10, 1981 ; be made by the management only on the recom-
mendation of the Commission.

(b) every appointment of a teacher (other than a teacher specified
in the Schedule) shall, on or after July 10, 1981, be made by the manage-
ment only on the recommendation of the Board :

Provided that in respect of rétrenched employees, the provisions - of
section 16-EE of the Intermediate Education Act, 1921, shall apply with the
roodification that in sub-seation (2) of the aferesaid section, for the words ‘six
months’ the words ‘two years’ shall be ieemed to have been substituted.

(2) Every appointment of a teacher, “in contravention of the provisions
of sub-section (1), shall be void.

17. (1) Where any person is entitled to be -appointed as a teacher in
any institution in accordance with Chapter II or Chapter III, as the case may
be, but he is not so appointed by the management within the time provided
modification that in subsection (2) of the aforesaid section, for the words ‘six
a direction under sub-section (2).

(2) On receipt of an application under sub-section (1), the Director or
the officer authorised by him may hold an inquiry, and if he is satished
that the management has failed to appoint the applicant as a teacher, in
contravention of the provisions of this Act, he may, by order, direct—

(a) the management to appoint the applicant as a teacher forthwith,
and to pay him salary from the date specified in the order ; and
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(3) The amount of salary, if any, due to such teacher shall, on a certificate
issued by the Director or the officer authorised by him, be recoverable by the
Collector as arrcars of land revenue from the property belonging to or vested
in the society or body running the institution.

18, (1) Wherce the management has notified a vacancv to the Commis
sion in accordance with the provisions of this Act, and—
0y the Commission has failed to recommend the name of any suit-
bie candidate for being appointed as a teacher specified in the Schedule
within one vear from the date of such notification ; or

(4) 1he post of such teacher has actually remained vacant for more
thon nwe months. then, the management may appoint, by direct recruit-
ment or promotion. o teacher on purely ad fioc basis from amongst the
persons possessing qualifications prescribed under the Intermediate Edu-
cation Act, 1921 or the regulations made thereunder.

£y The provisions of sub-section (1 shall also apply to the appoint
jeent of a teacher fother than a teacher specified in the Schedule) on ad hoc
basis with the substitution of the expression ‘Board’ for the expression
“Commission”.

(8) Every appointmeni of an ad hoc teacher under sub-section (1) or
sub-section (2) shall cease to have effect from the earliest of the following dates,
namely—

(a) when the candidate recommended by the Commission or the
Board, as the case may be, joins the post;

(b) when the period of one month referred to in sub-section (4) of
section 11 expires ;

{c) thirtieth day of June following the date of such ad hoc appointment.

6. The Commission or the Board may require the management of an
institution to furnish such information or return regarding the matters refer-
red 10 in section 9 or section 14, as the case may be, as it thinks fit, and the
management shall be bound to comply with the same.

20. The Secrtary of the Commission or any other person authorised by
the Commission or the Board shall have access to every record, register or docu-
ment in possession of the Management, and he may enter at any raasonable
time, any premises where he believes such record, register or document to be
and may inspect and take copies of relevant records or documents.

21. (1) No teacher specified in the Schedule shall be dismissed or
removed from service or reduced in rank and neither his emoluments may be
reduced nor he may be given notice of removal from service by the management
unless prior approval of the Commission has been obtained.

(2) No teacher other than a tcacher specified in the Schedule shall be
dismissed or removed from service or reduced in rank and neither his emolu-
ments may be reduced nor he may be given notice of removal from service by
the management unless prior approval of the Board has been obtained.

(8) Every order of dismissal, removal or reduction in rank or removal from -
service or reduction in emoluments of a teacher in contravention of the provi-
sions of sub-section (1) or sub-section (2) shall be void.

CHAPTER V
PENALTIES
292. Any person who fails to comply with the recommendations of the
Commission or the Board. as the case may be, or fails to comply with the

order or direction of the Director under section 17, or appoints a teacher in
contravention of the provisions of this Act shall, on conviction, be

Act. punished with imprisonment for a term which may extend to three years or
with fine which mav extend to five thousand rupees or with both.
Punishment for 2%. It anv person-- -

fatiure to furnish

information

wilful obstruction.

() wilfully withholds or iails o furnish any return or information
lawiully required by ithe Commission or the Board within the time
allowed therefor; or
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(b) wilfully obstructs any person from duly carrying out all or any
of the provisions of this Act.

he shall, on conviction, be puni_shed with imprisonment for a term whicl way
extend to one year or with fine which may extend to one thousand rupees
or both.

24. (1) If the person commutting the offence under section 22 or sec-
tion 28 is a society registered under the Societies Registration Aci, 1860, the
society as well as every person incharge of and responsible to the society for the
conduct of its business at the time of the offence shall be deemed to be guilty
of the offence and shall be liable to be proceeded against and punished
accordingly : .

Provided that nothing contained in this section shall render any such
person liable to any punishment if he proves that the offence was committed
without his knowledge or that he exercised all due diligence to prevent the
commission of such offence. - ~

2) Notwithstanding anything contained in sub-section (1), where auy
offence under this Act has been committed - by registered society and
it is proved that the offence has been committed with the consent or conni-
vance of, or that the commission of offence is attributable to any neglect on
the part of any member of the society, such member shall also be deemed
to be guilty of that offence and shall be liable to be proceeded against and
punished accordingly.

95. No prosecution for an offence under this Act shall be instituted
except with the previous sanction of the Director or such officer or actho-
rity as the State Government may, by general or special orders, specify in this
behalf.

Cuarter VI
MISCELLANEOUS

26. No act or proceeding of the Commission or the Board shall be deemed
¢o be invalid merely on the ground of—
(a) any vacancy or defect in the constivritioni of the Commission or
the Board; or : '

(b) any defect or irregularity in the appointrent of a person acting
as a member thereof ; '

(c) any defect or irregularity in stich act or proceeding not affecting |

the substance.

97. (1) All orders and decisions of the Commission shall be authenti-
cated by the signature of the Secretary appointed under section 8 or any other
officer authorised by the Commission.

(2) All orders 'and decisions of the Board shall be authenticated by the
signature of the President or any other officer authorised by the Board.

28. The provisions of Chapter IV of the Uttar Pradesh Higher Education
Services Commission Act, 1980, shall mutatis mutandis apply to the Commis-
sion or Board established under this Act as they apply, to the Commission
established under that Act.

99. The Commission may, by regulation made under section 34, delegate
to its Chairman or any of its members or officers, its power of general superin-
tendence and direction over the business transacted by, or in the Commission
including the powers with regard to the expeniiture incurred in connection
with the maintenance of the office and Jaternal administration of the
Commission.

20. Nothing in this Act shall apply to an institution established
<nd administered by a minority referred to in clause (1) of Article 30 of the
Constitution of India.

31. No suit, prosecution or other proceeding shall lie against any person
for anything which is in good faith done or intended to be done under this
Act. :

32. The provisions of the Intermediate Education Act, 1921 and the
Regulations made thereunder in so far as they are not inconsisteut with the
provisions of this Act or the r.les or regulations made hereunder shall
continue to be in force for the purposes of selection, appointment. promotion.
dismissal, removal, termination or reduction in rank of a teacher.
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32. (1) The State Government may, for the purposes of removing any
difficulty, by 2 notified order, direct that the provisions of this Act shall,
during such period as may be specified in t_he order_, .have eﬁect‘ spbject to such
adaptations, whether by way of modification, addition or omission, as it may
deem to be necessary or expedient :

Provided that no such "order shall be made after two years from the date
of commencement of this Act.

(2) Every order made under sub-section (1)shall be laid before both the
Houses of State Legislature.

(3) No order under sub-section (I) shall be called in question in any
court on the ground that no difficulty as i1s referred to in sub-section (1)
existed or required to be removed.

34. (1) The Commission may, with the previous approval of the State
Government, make or amend regulations prescribing fees for holding
selections, for conducting examinations where necessary, or for holding inter-
views and laying down the procedure to be followed by the Commission for
discharging its duties and performing its functions under this Act:

Provided that the first regulation cnder this subsection shall be made by
the State Government by notification in the official Gazette.

(2) The regulations made under sub-section (1) shall—

(a) not he inconsistent with the provisions' of this Act or the rules
made under section 35; and

(b) as far as possible, be followed by the Board for discharging its
duties and performing its functions under this Act.

35. The State Government may, by notification, make rules for carry-
ing out the purposes of this Act.

36. (1) The Uttar Pradesh Secondary Education Services Commission and
Selection Boards (Second) Ordinance, 1981 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Ordinance referred to fin subsection (1) or the Uttar Pradesh Second

* Education Services Commission and Selection Boards Ordinance, 1981, shall be

deemed to have been done or taken under this Act, as if this Act were in force
at all material times. .

THE SCHEDULE

(See section 9)

Serial no. Categories of teachers
1 Principal of an Intermediate College.
2 Lecturer of an Intermediate College.
3 Headmaster of a High School. . ’
4 Trained Graduates Grade Teachers of Higher Secondary School.
By order,
G. B. SINGH.
Sachiv.

7-2-52-—(3991)-~1982—~700 (&% 0)
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No. 1506(2)/XVII-V—I-1 (KA)-17-1985
Dated Lucknow, August 23, 1985

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translaticn of the
Uttar Pradesh Madhyamik Shiksha Sewa Ayog Aur Chayan Board (Sanshodhan) Adhiniyam,
1985 (Uttar Pradesh Adhiniyar Sankhya 19 of 1985) as passed by the Uttar Pradesh Legisla-
ture and assented to by the President on August 21, 1985, :

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
COMMISSION AND SELECTION BOARDS (AMENDMENT)
At | ACT, 1985

(U. P. Act no. 19 oF 1985)
(As passed by the Uttar Pradesh Legislature)
AN "
; . ACT
to amend the Uttar Pradesh Secondary Education Services Commission and
Selection Boards Act, 1982.
IT 1S HEREBY enacted in the Thirty-sixth Year of the Republic of India
' *  as follows :— :

Short title and 1. (1) This Act may be called the Uttar Pradesh Secondary Education
comaencement,  Services Commission and Selection Boards (Amendment) Act, 1985.
(2) It shall be deemed to have come into force on June 12, 1985.

2 In section 16 of the Uttar Pradesh Secondary Education Services Com-

Ammndment of o . - ¢
section 16 of mission and Selection Boards Act, 1982, hereinafter referred to as the principal
U.P. Act no. 5 Act, in sub-scction (1), for the words and figures “‘sections 18 and 33" the.

of 1982. words and figures, “sections 18, 21-B, 21-C, 21-D, 33 and 33-A" shall be
substituted.

Amendment ol 3. In section 21 of the principal Act,—

section 21 (@) in sub-section (1), the following proviso shall be inserted at the

end, namely :—-

“provided that, where reference for prior approval ol the Inspector
wis made in accordance with sub-section (3) of section 16-G  of the
Intermediate Education Act, 1921, before January 1. 1984, no prior
approval of the Commission shall e necessary and such reference shall
be dealt with in accordance with the provisions of that Act as il’ this

Act had not come into foree,”




(b) in sub-section (2), the following proviso shall be inserted at the
end, namely :—

«Provided that where reference for prior approval of the Inspector was
made in accordance with sub-scction (3) of section 16-G of the Inter-
mediate Education Act, 1921 before the commencement of this sub-
section, no prior approval of the Board shall be necessary and such
reference shall be dealt with in accordance with the provisions of that
Act as if this Act had not come into force.”

4. After section 21 of the principal Act, the following Chapter shall be Cx;:ertio&p{ new
inserted, namely — pter 1¥=-A.

**CHAPTER IV-A
Reserve Pool Teachers

21-A. In this Chapter,—
Definitions
(a) ‘Director’ meaas the Director of Education, Uttar Pradesh and
includes any other. officer authorised by him in this behalf:

(b) the expressions ‘Inspector’, ‘Institution’, ‘Management’ and

“Teacher’ shall have the meanings respectively assigned to them in the

Uttar Pradesh High Schools and Intermediate Colleges (Payment of

Salaries of Teachers and other Employees) Act, 1971, provided that
 <teacher’ shall not include a Principal or a Headmaster.

21-B. (1) The Inspector shall maintain in the prescribed manner, a r¢-

gister of ‘reserve pool teachers’ consisting of subject-wise

Absorption of lists of persons who were appointed as teachers in any

‘;e.?e:"e pool tea- jnctitution situated in the district, either by the Manage-

hers. ment or by the Inspector under sub-section (4) of sec-

tion 4 of the Uttar Pradesh High Schools and Intermediate Colleges (Payment

of Salaries of Tcachers and other Employees) Act, 1971, while the Uttar Pradesh

High Schools and Intermediate Colleges (Payment of Salaries of Teachers and

other Employees) (Amendment) Ordinance, 1977, was in force, and who had

actually joined their duties in pursuance of the said provision between
- January 9, 1978 and January 19, 1978 (both days inclusive). :

aq. (2) Every reserve pool teacher, who having been appointed to the post of
Ay.p.ordi- 2 teacher in any institution in accordance with the provisions of the Uttar
WApance po. 10 Pradesh High School and Intermediate Colleges (Resérve Pool Teachers)
§ of 1978 Ordinancs, 1978 or the Uttar Pradesh High Schoel and Intermediate Colleges
(Resorve Pool Teachers) (Second) Ordinance, 1978, continues to be in service
4 U.P.Ordi- by reason of any order of any Court or by any other reason, shall be deemed
ari%e7§°' 22 {5 have been regularly appointed to such  post and shall be entitled to  be
confirmed in such post with cffect.from the datc on which he would have bzen
confirmed in the normal course. .

(3) Where any substantive vacancy in the post of a teacher inan institu-
tion is to be filled by direct recruitment, such post shall, at the instance of the
Inspsctor, be offered by the Management to a teacher other than a teacher
referred to in sub-section (2), whose name is entered in the register referred to
in sub-section (1). ‘ :

“ If aﬁy teacher is offered appointment in accordance with the provisions
of sub-section (3) and he fails to join the post within the time allowed therefor,
which shall not be less than seven days, his name shall be removed from the

register, referred to in sub-section (1), and the appointment shall be offered to
the next reserve pool teacher of the same district in the subject.

~(5) If such other teacher to whom offer of appointment is made also fails
to join, then the same process shall  be repeated until the list of reserve pool
teachers of that district in the subject is exhausted.

T (5) No appointment of any teacher to an institution shall be made under
scction 16 until the list of reserve pool  teachers of that district in the subject
concerned is exhausted in accordance with sub-section {5).

Fxplanation _For the removal of doubts, it is  hereby declared that no
teacher shall, by virtue of the provisions of this section, be eatitled to claim
appoiatment to any particular post which he hed joined in the manner referred to
in sub-section (1), or to any other post carrying the same or a higher grade.
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insertion of new
section 33 A.

21-C. (1) Where the vacancies available for teachi g in any subject are

Power of Direc. less than the number of reserve pool teachers available for

LOF g, (B3 ing appointment in any district, or where it is otherwise neces-

ransier ) sary or expedient so to do, the Director may, notwith-

standing anything contained in section 21-B, direct that the name of any such

teacher be excluded from the register maintained in one district and be included
in the register maintained in another district. ’

2) Whe.rc (he hame of a reserve pool teacher is included in the register
of another district in accordance with the provisions of sub-section (1), the
provision of section 21-B shall mutratis mutandis apply to such a teacher, except

that the requirement of service as a teacher in such district shall not be
necessary.

21-D. (1) Where the Management fails to offer any post to a teacher in
Appointu:ent of accordance with the provisions of sub-section (3) of section
teachers on 21-Bwithin the time specified by the Inspector, the Inspector,
default by ma- may himself issue the letter of appointment to such teacher
nagement. and the teacher concerned shall be entitled to get his salary
from the date he joins the post in pursuance of such letter of appointment.

(2) Where the teacher to whom the letter of appointment is issued under
sub-section (1), is unable to join the post due to any act or omission on the
part of the Management, such teacher may submit his joining report to the
Inspector, and, shall thereupon be entitled to get his salary from the date he
submits the said report.” '

5. After section 33 of the principal Act, the following section shall be
inserted, namely :— L .

«33-A. (1) Every teacher directly appointed, before the commences-
Regularisation of ment of the Uttar Pradesh Secondary Education Services’
certain aproint- Commission and Selection Boards (Amendment)
ments.  Ordinance, 1985, on” ad hoc basis against a substantive
_ vacancy in accordance with paragraph 2 of the Uttar Pradesh Secondary
Education Services Commission (Removal of Difficulties)Order, 1981, as
 amended from time to time, who possesses the qualifications prescribed
under, or is exempted from such qualifications in accordance with, the
provisions of the Intermcdiate Education Act, 1921, shall, with effect
from the date of such commencement, be deemed to have beenappointed
in a substantive capacity provided such teacher has been continuously
serving the institution from the date of such appointment up to the
date of such commencement. :

(2) Every teacher deemed to have been appointed‘ in a substantive
capacity under sub-section (1), shall be deemed to be on probation
from the date of such commencement. :

(3) Nothing in this section shall be construed to entitle any teacher
to substantive appointment— » N

(@) if on the date of such commencement, such post had already
been filled or selection for such post had already been made in
accordance with this Act, or

(h) if such teacher was related to any member of the (;ommittee
of management or the Principal, or Head Master of the institution
concerned.

Explunation—For the purposes of this sub-section a persoun shall be
deemed to be related to another if —

(i) they are memibers of a Hindu undivided family; or
(if) they are hushand and wife; or

(iii) the one is related to the other in the manner indicated in
the Second Schedule fo the Intermediate Education Act, 19217
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ordi- 6. (1) The Uttar Pradesh Secondary Education Services Commission and  teRed

savings
512 Selection Boards (Amendment) Ordinance, 1985, is hereby repealed. ' )
(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the grincipal .%ect,"as amended by the Ordinance referred
to in sub-section (1), shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act, as if the
provisions of this Act were in foce at all material times.
By order,
B. L. LOOMBA,
Sachiv.

drogmogodro--woaro 123510 (faaqr0)— (1677)—1985--850 Ced i




Short title

Amendmeni of
section 16 of U7.P.
Actno. 5 of 1982

No. 592 (2) /XVILV-1—1 (KA) 11-1991
Dated Luchnow, Morch 19, 1991

IN pursuance of the provisions of clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of
the following English translation of the Uttar Pradesh Madhyamik Shiksha
Sewa Ayog Aur Chayan Board (Sanshodhan Aur Vadhikaran) Adhiniyam,
1991 (Uttar Pradesh Adhiniyam Sankhya 8 of 1991) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on March 18, 1991.

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES

COMMISSION AND SELECTION BOARDS (AMENDMENT AND
VALIDATION) ACT, 1991

[U. P. AcT No. 8 oF 1991]
(As passed by the Uitar Pradesh Legislature)

A
ACT

further io amend the Uttar Pradesh Secondary Education Services
Commission and Selection Board Act, 1982 and to walidate certain
actions and to provide for matters incidental thereto and connected
therewith. '

IT IS HEREBY enacted in the Forty-second Year of the Republie of
India as follows :—

1. ‘This Act may be called the Uttar Pradesh Secondary Education
Services Commission and Selection Boards (Amendment and Validation)
Act, 1991. ' g |

2. In section 16 of the Uttar Pradesh Secondary Education
Services Commission and Selection Boards Act, 1982, in sub-section (1),
after the existing proviso, the following proviso shall be inserfed and be
deemed always to have been inserted, namely :—

“Provided further that the appointment of a teacher by transfer
from one institution to another, may be made in accordance with
the regulations made under clause (¢) of sub-section (2) of
section 16-G of the Intermediate Education Act, 1921”.
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‘3. Notwithstanding any judgement, decree or order of any court Validation
or authority, the appointment of a teacher by transfer from one institu-
tion to another made in pursuance of the regulation made under
clause (c) of sub-section (2) of section 16-G of the Intermediate
Education Act, 1921, on er after July 14, 1981 and before the commence-
ment of this Act, shall be, and deemed always to have been, valid and
lawful as if the provisions of this Act were in force at all material ~
times. '
By order,
NARAYAN DAS,
Sachiv,

fro rro g ofro—wodro 348 aro(fuvo) fro-(3682)-1991-850 (@0)1
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" No, 1518 ()/XVILV-1—1 (KA)19-1991
Dated Lucknow, August 21, 1991

.+ IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to ‘otder the publication of the following, -Fnglish translation of
the : Uttar Pradesh Madhyamik - Shiksha * Seva. Ayog Aur Chayan Board _(Sanshod han) -
“Adhiniyam, 1991 (Uttar‘"Pradesh.Adhiniyam,"Sankhya 26 of 1991) as passed by the Uttar
Pradesh Legislature and assented to by the Governor ¢ August 20, 1991, Sl
“FHE UTTAR PRADESH SECONDARY EDUCATION SERVICES
COMMISSION AND SELEGTION BOARDS (AMENDMENT)
.. .. ... "ACT, 1991 - T T T

(U P. Act No. 26 of'1991)
(As passed by the Uttar Pradesh Legislature) .
- Ax
ACT

. further ‘to amend  the Uttar Pradesh'-Seconddry Education Services Com-
~ mission”and Selection Boards Act, 1982. L - )

IT IS. HEREBY enacted in the -Forty-second Year “of the Ré_public of India
as follows :~ A T T Lo

1. (L This Act '_iﬁaSe bc‘:',call‘ed 'r‘he Uttar Pradesh Secondary Educatién Short title and
Services Commission- and ‘Selection Boards (Amendment) Act, 1991. « Commencement .

(2) Section 2 shall be deemed to" have come into force on April 6,.1991
and the remaking ~1)r9visions_shal; come ‘into force atonce. - T

2. In section 33A of the Uttar Pradesh Secondary Education Services - amendment of

Commission and Selection Boards Act, 1982, hereinafter referred to as section 33-A of

.. - : UL P Act no.
the principal Act,— : , - © o Tof 1982 5

(a) after sub-section (1), the- foilowing sub-sections shall be inserted,
namely :— : ‘ ’ '

“(1-A) Every teacher appointed by promotion, on ad-hoc basis
against a substantive vacancy in accordance - with paragraph 2 ot the:
‘Uttar Pradesh Secondary Education Services. Commission (Removal of
Difficulties) Oxder, 1981, as amended from time to timie, who possesses
“the qual‘iﬁc-ations_presc.ribed under, or is exempted from such qualifica-
tions in accordance with the . provisions of, the Intermediate Education
Act, 1921 shall, with eflect .from the date of commencement of the
Uttar Pradesh Secondary Education Services Commission and Selection
Boards (Amendment) Act, 1991, be deemed  to ~have been
appointed in a substantive capacity provided ~such teacher has been
‘continuously  serving the institution from the date of such ad-hoc
appointment to the date of such commencement. '

(1-B) Every teacher direatly appointed. after June 12, 1985 and
before May 13, 1989 on ad-hoc - basis against a substaniive vacancy in
“the Certificate of Teaching grade, in accordance with paragraph 2 of
the Uttar Pradesh Secondary Education Services Commissicn (Removal -
of Difficulties). Order, 1961, as amended from time to time, who possesses
“the qualifications prescribed under, or is exempted from such quale |
fications in aceordance with the provisions of, the Intermediate Edu-
cation Act, 1921 shall, ~with effect from- the  commencement of the
Uttar- Pradesh- Secondary  Education Services Commission — and
Selection Boards (Amendment) Act, 1991, be déemed to  have
been appointed in a substantive capacity provided such teacher has
been continuously serving the institution from - the date of such ad-hoz
appointment to the date of such commencement. '

(1-C) Every teacher appointed by promotion or by direct recruit-
ment before July 81, 1988 on ad-hoc basis against a substantive vacancy:
. in accordance with section 18, who'possesses the qualifications prescribed
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© . Repeal and saving

under, or is exempted from such quahﬁcauons in accoxdance ‘with the ~
provisions of the Inter ‘mediate Education Act, 1921 shall, with effect -
‘from the date -of commencement of the Uttar Pradesh Secondary Edu. -
‘cation - Services. Gomrmssmn and . Selection Boards (Amendment)’

Act, 1991 be deemed -have ‘been appointed in a substamuve

“capacity provided such teache1 has been continuously serving  the
“institution from the datic of ‘such ad-hOC appomtment to the da,fe of

such commenccment e

(b) for sub-seation (2) the followmg sub~sect10n shall be substztured
namely— - :

“(2) Ew:ry teacher deemed to have been! appoainted in a substantive

capacity under sub-section {1y or.(1-A) or (1-B) ‘or (1-C), shall be

deemed to be on probation - from- the date of commencement referred

‘to in sub- sectmnfl) or- (1-A) or (I-B) -or (1-C) as the case mayb° ”;

{¢) in sub-section (a), in clause (5), for the words ‘such commence-
meni”, the words “commencement referred fo in sub-section (1) or
(1-A) or (I-B) or- (1-C), as the cise may be” shall be substituted.

1 The Uttar Pradesh Secondary Education Services Commission

and Selection Boards (Amendmenr) Ordinance, 1991 is hereby 1epealed

C (2) \otmthstandmg such repeal, anything done or any action taken
. under the provisions of the principal Act, as amended by the Ordinance refer-
red to in sub-section (1), shall be deemed to have been done or taken under
the corresponding provisions of the principal Act, as amended by this Acf as
if the p1ovmons of thh Act were in force at all material times. »

By order,
NARAYAN DAS,
.Sachiv,

o w®o To To--qo To 145 wro (fawro)-~(1268)-~1991--550 (Fo) 1 
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No. 3357 (2) /XVII-V-1——1 (KA)31-1992
Dated Lucknow, Novembber 29, 1992

IN pursuance of the provisions of clause (3) of Article 348 of the
Constitution, of India, the Governor is pleased to order the publication
of the following English translation of the Uttar Pradesh Madhyamik
Shiksha Seva Ayog Aur Chayan Board (Sanshodhan) Adhiniyam, 1992
(Uttar Pradesh Adhinivam Sankhya 24 of 1992) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on November 29,

1992,
" THE UTTAR PRADESH SECONDARY EDUCATION SERVICES COM-

MISSION AND SELECTION BOARDS (SECOND AMENDMENT)
ACT, 1992

(U. P. Act No. 24 orF 1892)
[As passed by the U. P. Legislature]
AN
ACT

jurther lo amend the Uttar Pradesh Secondary Education Sevvices Commis-
ston and Selection Boards Act, 1982
IT 1s neresy enacted in the Fortythird Year of the Republic of India as

follows 1 —

1. (1) This Act may be called the Uttar Pradesh Secoadary Education
services Commissioni and Stlection Boards (Secead Amendment) Act. 1962,

(@ 1t shall be deemwd to have come iata force on July 14, 1992,

Shont tifiz and
COmm Tastmeni
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Subst:tution of
section 18 of
Y. P. Act no, 5
of 1982

2. For section 18 of the Uttar Pradesh Secondary Education
Services, Commission and Selection Boards Act, 1982 hereinafter referred

3y

to as the principal Act, the following section shall be substituted,

nemely,— o ,

“18. (1) Where the management has notified a vacancy to the Commis-

o son in accordance with the provisions of this Act, and the

Aad hoererchers o6 of such wacher has actually remained vacant for moie

than two months, ihe management may wppoint by divect recruttment or

promotion A teacher.  on prrely o wd Jioe basis. in the manner
hereinafter provided in this section.

2) A teacher, other than a Principal or Hezadmaster. who is to be
appointed by direct recruitment, may be appointed on the recommenda.
tion of the Selection Committee referred to In sub-section (9}

(8) A teacher, other than a Principal or Headmaster, who is to be
appointed by promotion, may in the manner prescribed be appointed
by promoting the senior most teacher possessing prescribed qualifications—

(a) in the trained graduate’s grade, as a lecturer, in the case of a
vacancy in lecturer’s grade ;

(b) in the Certificate of Teaching grade, as a teacher in the

trained graduate’s grade, in the case of vacancy in trained graduate’s
grade.

(4) A vacancy in the post of a Principal may be filled by promoting
the seniormost teacher in the lecturer’s grade.

(5) A vacancy in the post of a Headmaster may be filled by pro-
moting the seniormost teacher in the trained graduate’s grade.

(6) For the purposes of making appointments under sub-sections (2)
and (3), the Management shall determine the number of vacancies, as
also the number of vacancies to be reserved for the candidates belong-
ing to the Scheduled Castes, Scheduled Tribes and other categories of
persons in accordance with the rules or orders issued by the State
Government in this behalf. If in determining the vacancies it is found
that persons belonging to such categories are not holding such number
of posts as should have been held by them in accordance with such rules
or orders, then the vacancies shall be so determined that first and every
alternate vacancy shall be reserved for the persons of such categories

until the required percentage of posts is held by them.

(7) Afier determining the number of vacancies as provided in sub-
section (6) the Management shall within fifteen days from the date
of the commencement of the Uttar Pradesh Secondary Education
Services Commission and Selection Board (Second Amendment) Act,
1992 intimate the vacancies to be filled by direct recruitment to the
District Inspector of Schools. If the Management fails te intimate
such vacancies within the said period of fifteen days, tht District
Imspector of Schools mav, after verification from such institution or
from his own records, determine such vacancies himself.

(8) The District Inspector of Schools shall, on receivt of inti-
mation of vacancies .or as the . case may be, after determining the
vacancies under sub’section (7), invite applications, from the persons
possessing qualifications prescribed under the Intermediate Education
Act, 1921 or the regulations .. made thereunder, for ad hoc appoint-
ment to the post of teachers, other than Principal or Head-masters

in such-manner as may be prescribed.

(9)  (a) For each district, there shall be a Selection Comumittee
for selection of candiates for ad hoc appointment by direct recruit-
ment comprising—

| pector ‘of Schaols, who shall be the Chairman :
G ‘Basic Shiksha Adhikari ;

7 Y6y District Ins

U. P,
nance
of §

q)
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(fif) Disuict Inspeciress of Gitls  Schools, and where there it
no such Inspecuress, the Principal of the Government Girls
Intermidiate College and where there are more than one such
college, the  scniormost Principal of such Colleges and whera
there is no such College, the Principal of the Government

Girls  Intermediate College  as nominated by the State
Govermment.

(b) The Selection Commitee constituted under clause (¢) shall
make sclection  of the  condidates, prepare a Jist of the sclected
candidaces, allocate  them to the institutions and  recommend their
names to the Munagement for appointmen:  under subsection (2) .

(¢) The criteria aud  procedure for  sclection of candidates and
the manucr of preparation of list of sclected  candidates and their
allocation to the institutions shall be such as may be prescribed.

(10) Every appointment of an ad hoc teacher under sub-scction (1)
shall ceasc to have effcc:  from the date  when the candidate recom-
mended by the Commission or the Board joins the post.

(11) The provisions ol scctions 21-D shall, mutatis mutandis, apply
to the teachers who are to be appointed under the provisions of
this section.”

U. P, Ordi- 3. (1) The Uttar Pradesh Secondary Education scrvices Com.
“‘&f‘i;‘,f’i A mission and Selection Boards (Amendment) Ordinance, 1992 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act, as amended by the
Ordinance refered to in sub-section (1), shall be deemed to have been
done or taken under the corresponding provision of the principal Act,

as amended by this Act, as if the provisions of this Act were in force
at all material times, ‘

By ‘order,
N. K. NARANG,
Sachiv.

Repeal and saving
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Short title and
commencen ent

Amendment of
long titleof U.p.
Act no. 5 of 1982

Amendment of
section 1

Amendment of
Section 2

Omission of
Chapter IT

Amerdment of
gection 42

No. 30(2) [XVII-V-1—1 (KA) 17-1992
Dated Lucknow, January 6, 1993

THE UTTAR PRADESH SECONDARY EDUCATION SERV]
COMMISSION AND SELECTION BOARDS (AMENDMENT) ACT,C ;39392
(U. P. Acr No. 1 oF 1993)

i [48 passed by the Uttar Pradesh Legislature]

AN
ACT

Surther to amend the Uttar Pradesh Secondary Edication Services Commission
and Selection Boards Act, 1982, '

IT 1S HEREBY enacted in the Forty-third Year of the Republic of India
as follows :—

1. (1) This Act may be called the Uttar Pradesh Secondary Eduacation
Services Commission and Selection Boards (Amendment) Act, 1992,

(2) It shall come into force on such date as the State Government
may, by notification, appoint in this behalf and diffzrent dates may be
appointed for different provisions, '

2. In the long title of thf:lUttar Pradesh Secondary Education Servjces
Commission and Selection Boards Act, 1982, hereinafter referred to as the
principal Act, the words “Commission and” shall be omitted. :

3. In section 1 of the principal Act, in sub-section (1), the words
“Commission and” shall be omitted.

4. In secticm 2 of the principal Act,—
(@) clauses (b) and (c) shall be omitted ;

(5) after clause (d), the following clause shall be inserted, namely—
“(d-1) ‘Inspector *means the District Tnspector of Schools and in

relation to an institution for girls, the Regional Inspectress of Girls

Schools ;” ;

(¢! for clause (g), the following clause shall be substituted, namely—

“(¢) ‘member’ means a member of the Board and includes the

President ;”;

(d) clauses (i) and (J) shall be omitted ;

(e) after clause (k), the following clause shall be inserted,

namely-—

“(1) ‘year of recruitment’ means a period of twelve months
commencing from first day of July of a calendar year.”

5. Chapter II containing sections 3 to 11 of the principal Act shall
be omitred.
6. 1o section 12 of the principal Act,—

(a in sub-section (1), for the words *“:ix or more” the word* four®
shall be substituted ;

inse
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() for sub-sections (3), (4) and (5) the following sub-sections shajj bo

substituted, namely—

“(3) Every such Board shajj consist of g President and not more
than four other members, to be appointed by the State Governmeat,
on the fecommendation made iR the prescribed manner by a
Selection Committee comprising, —

(i) Chief Secretary to the Government of Uttar—Chairman :
Pradesh.

(i) Secretaiy to the Government of UttarjPradesh~Mcmber‘
i the Judigia] Department.

(ii)) Secretary to the Government of Uttar Pradesthembef/
incharge of the Secondary Education Depart- Secretaryf

ment. . Convenor

(4) A person shall not be qualified for appointment a5 Presidoat
unless,—

(@) he ho!ds or has held ay of the following POsts or a post
equivalent thereto, namely-—

(i) District Judge ;
(ii) District Magistrate ;
(iii) Director of Edication ; or

(b) he is, in the opinion of thz Stare Goverameat an, eminsat
educationist having made valuable contribution in the fisld of
education.

(5) A person shall not be qualified for appointment ag g mombep |
unless,— :

(@) he holds or has beld any of tpa following posts or 3
lpost equivalent thereto, namely—
(i) Additional District Judge ;
(i) Additional District Magistrate ; :
(iii) Additional Director of Education ;
(iv) Professor jn any University established by law ia
Uttar Pradesh ;

(v) Principa; or Reader of any College Tecogaised by of
afiliated to, any such University for a p:riod of not Jess than
ten years ; '

(vi) Principal ofany Institution for a period of not loss
than fifteen years ; or

(b) he is, in the opinion of the State Govemmen]:, an eminent
educationist having made valuable contribution in the field of
education,” -

7. After section 12 of the principal Act, the following sections shall ba Ingaction of new
inserted, namely— . Sectiony 12-A,

143 and 120
“12-A(1) Subject to the brovisions of this Act, every member shait '
hold office for 5 term of three vears,
Term of office  (2) No perso: shall be 4 member of the Board foe
aud conditions more tian two consecutives terms, |
of sggfce of (3) A member of the Board may resign his  office J
l
|
|

members by writinz under his hand. to the State Goverg.
ment, but he shall continue in office uitil hig
resignation is accepted by the State Governmant,

(4) The office of the members shaji be whole tima and the terms and
conditions of their services shall be such as the State Government may,
by order, direct.

(5) Notwithstanding aiything contained in this section or section 12, ‘
1o person shall be appointed a5 a member, if he is below fifty five years |
of age, or be appointed Or continue as member, if he has atiained the
age of sixty two years, : S
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12-B.(1) The State Government may, by order remove from office any

member, if he,—

Power of State (a) is adjudged an insolvent, op

Government  t : T

reglvgé'gmem o (b) engages, during his term of office, in any paid
a member employment outside the duties of his office, cp

(¢) is, in the opinion of the State Government, unfit to continue
in office by reason of infimity of mind or body or of proved
misconduct, or

(d) incurs any disqualification vnder this Act ot the rules
made thereunder.

Explanation—Where a member becomes in any way concerned
or interested in any contract or agreement made by or on behalf
of any institution or participates in any way in the rrofits thereof
or in any benefit or emolument arising therefrom, otherwise than
as a member, he shall for the purpose of clavse (¢); be deemed to be
guilty of misconcuct,

(2) The procedure for the investigation and proof of misconduct
under this section shall be such as may be prescribed.

12-C. The Board may associate. with itself, in such manner and fog
such purposes as may be prescribed, any rerson

Power to whose assistance or advice it may desire to have,
associate in carrying out any of the provisions of this Act.”

Amendment of 8. In scction 13 of the princiral Act, in sub-section (1),7the following

section 13

proviso shall be inserted in the end, namely—

“Provided that theSecretary of the Board shall be appointed by the
State Government on deputation.” : :

Amendment of 9. Im section 14 cf the principal Act,—

section {4

. Sutgtitution

geclion 15

(a) in sub-section (1), theibrackets and words ““(other than a teacher
specified in the Schedule)"shall bs: omirted:

(b)7sub-section (2) shall be omitted;
{c) in sub-section (2),—
(i) for the words and figures “sub-sectjons (1) end(2),” the
words and figures “‘sub-secticn (1),” shall be substituted ;

(i) in clause (@), the words ““to conduct exzminations where
considered necessary or’ shall be omitted;

(iif) in clause (3), the words ““and to appoint examiners” shall
be omitted; .

(iv) in clause (c) the words “~nd examirers” shall be omitted ;

(v) after “clause “(e), [the [follcwing clauses shall be inserted,
namely—

“(f) to make reccr-mendations regarding the appointment of
selected crndidates ard their promotion ;

(g) to acvise the management in matters relating to dismissal,
remcval or rcduction in rank of tre teachers or reduction in
their emoluments or withholding of the'r increment ;

(#) to obtain the periodical returns or other informations from
institut‘ons regarding strergth of the teaching staff and the
apr oir tment, promotion, dismisse, removal, termination or
reduction in rank of t-achers.”

of 10.  Fer secticn 15 of the princiyal Act, the follow;ng sections shall be
substituted, namely —

“15 (1) For ke purposes of making appo’ntment of a teacher, the
Manzgement shall determine the number of vacan-

Procedure fer cies exist'ng. ~or lLkely to fall vacant during the year
selection  of of recruirment and in the cace of any post, other
gca;hers .+ tkantbe post « f hezd of Institution, also the number

o of vacancies to be reserved for the candidate
telorgirg to the Sckeculed Czstes, Scheduled Tribes and other categorios
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of persons in accordance with the rules or orders issued b the Goverp.

mcnt ir this behalf ip regard to the f 1 ‘

¢ wstitution and notify th
to the Board ip stich manner and through such
may be rrescribed,

¢ . Vacancjeg
officer or author'ty g

(2) The rrocedure of selection of candidates for

aprointment ¢
Fost of such tcachers <laj] pe such as ma ep;; ’ © the

y be Prescribed

Prov;‘ded'that tle Board shall, wjty a view to inviting talented
Fersons, give wide Publicity in the State to the vacancies notjfied under
sub-section (1),

15-A. (1) The Board shall, as soon as Possible, after ¢
of vacancies under Section |5

Panel of candidates  the candidates ang Prepare }
selected by Board officer or authority referred to jp sub-section i)

. Of section 15 in the Frescribed manner, a panej
of those found suitable for appointment,

(2) On receipt of such panel the officer of authority Coacerned shggy
in the prescribed manner, intimate tha Managemen; of the Institution, in

Tespect of which the vacancy was notifisd the name of ths selected candj.
date.

(3) The Management shall, within a period
date of receipt of such intimauon, issug
selected candidate,

of one month from the
Appointment letter to such

~(4) Where such selected candidate fails to join the POSt in such Instity.
tion within the time allowed in the appointment letter o wthin sych

- extended time as the Marnagement may allow in thjg behalf, of v ere such
candidate is otherwise not available for aPPo‘ntment, the officer or the
author’ty concerned may, on the request of the Management, intimate
in the prescribed manner, fresh name or names from the panel forwarded
by the Board under sub-section (D. ’

(5) The panel prepared under sub-section (1) sh
Or one year. .

15-B. Where after regularisation of appointment of teachers under
~ Section 33-B, it ;s found that in any Institution

bersors belonging to the Scheduleq Castes, Sche.

Special provision . , ; ¢
for reserve quote duled Tribes, and other Categories referred to in

sub-section ( I) of section 15 are not holdin
backlog number of posts ag should have been held p persah
of such category according to the Posts reseryed for
them, then Dotwithstanding anything to the Contrary Contained jp any
other provision of this Act appointments in such Institution in the
vacancies arising after the commencement of the Uttar pr

all remain in force

Act, 1992 shal] be 50 made that the first and every ajte
filled by the person of such category ungjj the number of Post reserved
for such category s filled by persons be]onging to such

H. For section 16 of the prin.cx'pal Act,

the foﬂowing section shay be
sebstituted, namely—

AProirtmert (o Ucn’s'n ade thercunder but subject ¢4 the proy;
(he resgm orly o secticns Z1-B, 21.C, 21-p, 33,
tior of the Poard P ointment  of g teacher, ‘shajy

date ‘of commencement of the

Provided that in resrect of retrenched ¢mployees, the p

. : y TOVisj .
section 16-EF of the Intermediate Fdueation Act, 1921, shay rlnozﬁitollf

Substitutize od
section 1g
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Amendment of
section {7

Omission of
section 18

Substitution of
section 19

Amendmeni of

Substitution f
section 21

Amendment of
section 22

Amendmen: of
sections 23 and
26

Amendment of
section 27

Afnéndment of
section 28

Ommission of
section 29

[Amendment  of
section 32

Amendment of
scction 33

—— - —
Provided further that the appo; ‘
ided bpointment of a teachey by tra;
cne Institution to another, may be made in accordance w}"ithatalfgc:efﬁ;;n
; gula.

Lions made under clause (¢) of Sub-section (2) of sans: :
Micrmediate Education Act, 1921, @ wecton 16-G of the

2) Any appointment made iy Contravention of the

sub-section (1) shall be void.” Provisions  of

B

12, In section 17 of the principal Act,—

(a) in sub-section (1), for the words “Chapter I[ of Chapt
the case may be”, the words, “Chapter 111"’ shall b2 subsgtz;egl-’ A
’

(b) in sub-section (2) for the words “on reseipt” the oy
-SeC worls “As far
as may be within one month from the date of receipt”
substituted. “PET shall b

13. Secction 18 of the principal Act, shall be omitted.

14. For scction 19 of the principal Act the follow; ect;
substituted, namely— - p ’ Wing section shall ba

“19. The Board may reqired the Management of an Institutjon to

Power to call furnish such informatjon or return regarding ths

for information matters referred to in section 14, as it thinks

etc. fit, and the Mavagement shall p» bouad to comply
with the same.”

15. In section 20 of ths principal Act, for th words “T e S:cretary of
the Commission or any other beison authorised by ths Com nission or the
Board”, the weids “Any person authoriscd in this bzhalf by ths Board"
shall be substituted.

16.  For section 21 of the principal Ast, the following sactio shill bs |
substituted, namely—

“21. The Management shali not, except with the prior aparoval of
_ the Board, dismiss any teacher or reyoya him

Restriction on £ N L h .
dismissal etc. of oM SErVice, or  serve on him any notic: of
teachers removal from s:rvice, or reduce him'in rank or
reduce his emoluments or with hold his inzrzmoant
for any period (whether temporarily or bermanently) and apy sysh thing

donz without such prior approval shall bz void,

17. In section 22 of the principal Act, for the words “ths Commissioa or
the Board, as the case may be,” the words “the Board” shali ba substituted,

18. In sections 23 and 26 of the principal Act, the words “‘the Commi-
ssion or” whercver they occur, shall be omirted.

19. 1In scction 27 of the principal Act, sub-section (1) shall be omirted,

20. In section 28 of the principal Act, for the words “the Conmission
or Board”, the words “the Board’ shall be substituted.

21, Section 29 of the rrincipal Act shall be omitted.

22. 1In section 32 of the principal Act, for the woris “or the rules or
regulations made hereunder,”” the words “or th: rules made hareundse™ shali

be substituted.

23. In section 33 of the principal Act, in sub-section (1), for the proviso
the follewing proviso shall be substituted, namely :—
. “Provided that n> such order shall bs mide aficr two years from
the date of comme :coment of the Uttar Pradssh S:cond iry Educauzn
Services Commission and Selestion Boards (Amendmant) Act, 1972,
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24. Afier section 33-A of the principal Act, the following section shaly
be inserted, namely— .

“33-B. (1) Any tlelacher, other than the Principal or Headmaster,
who—

o (a) (i) was appointed by promotion or by direct

Reg_ularlsatngn of recruitment in the lecturer grade or Trained

;;‘;g‘i’;tmegfs ®  Graduate grade on or bafore May 14, 1991 or

in the Certificate of Teaching grade on or before

May 13, 1989 against a short term vacancy in accordance with

paragraph 2 of the Uttar Pradash Secondary Education Services

Commission (Removal ot Difficulties) (Second) Order, 1981 and such
vacancy was subsequently converted into a substantive vacancy, or

(ii) was appointed by direct recruitment oa or after July 14, 1981
but aot later than June 12, 1985 on ad hoc basis against a substan-
tive vacancy in the Certificate of Teaching grade through advertise-
ment and such appointment was approved by the Inspector, or

(iii) was appointed by promotion or by direct recruitment on or
after July 31, 1988 but not later than May 14, 1991 on ad hoc basis
against & substantive vacancy in accordanc: with section 18, as it
stood before its omission by the Uttar Pradesh Secondary Bduca-
tion Services Commission and Selection Boards (Amendment) Act,
1992 ; : .

(b) possesses the qualifications prescribed under, or is exemptod

from such qualifications in accordance with, the provisions of the
Intermediate Education Act, 1921 ; '

(¢) has been continuously serving the Institution from the date of
such appointment up to the date of the commencement of the Act
referred to in sub-clause (iii) of clause (@ ;

(d) is not related to any member of the Management or the
Principal or Head Master of the Institution concerned in the manner
specified in the explanation to sub-section (3) of section 33-A ;

(e) has been found suitable for .Appointment in a substantive
capacity by a Selection Committee constituted under sub-section
(2), shall be given substantive appointment by the Management.

(2) (a) For each region, there shall be a Selection Committee com-
prising—

(1) Regional Deputy Director of Education of that region, who
shall be the Chairman,

(1i) Cne officer holding a Group ‘A’ post (specified as such by the
State Government from time to time) in any department other than
Education Department, to be nominated by the State Govern-
ment,

(iii) Regional Inspectress of Girls School of that region ;
Provided that the Inspector of the district shall be co-opted as
a member while considering the cases for regularisation of that
district. . '

(b) The Selection Committee constituted under clause (@) shall
consider the case of every such teacher and on being satisfied about
his eligibility and suitability in view of the provisions of sub-section (1)
shall, subject to the provisions of sub-section (3) recommend his name
to the Management for appointment under sub-section (1)in a sub-
stantive vacancy.

(3) (a) The names of the teachers shall be recommended for
substantive appointment in order of seniority as determined from the
date of their appointment,

(b) If two or more such teachers are appointed on the same date,
the teacher who is elder in age shall be recommended first,

(4) Every teacher appointed in a substantive capacity under sub-
section (1) shall be deemed to be on probation from the date of such

substantive appointment.

lagertion
scetign-33

of new
-3
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o T3 e +,.(5) A teacher who is not found suitable under sub-section (1) ani 4
&.4¢ teacher who is not eligible to get a substantive appointment uuder that
sub-section shall cease to hold the appointment on such date as the.
State Government may by order specify.
.. (6) Nothing in this section shall be construed to entitle any teacher
to 'substantive appointment, if on the date of commencement of the Act
referred to in sub-clause (iii) of clayss (@) of sub-section (1), such
vacancy had already been ~ filled of selection for such vacancy has
already been made in accordance with this Act.”
Omission  of 25. -Section 34 of the principal Act shall bs onitted.
section 34 T . Ll ; ’
onéisgi%nl of 26.. The Schedule to the principal Act shall be omitted. :
chie ) R P
tl;ansm)‘:e 27. " The - Uttar - Pradesh Secondary Education Services Commission
Provisions constituted :as a.body corporate. under section 3 of the principal Act as it

stood-imme'diately before the commencement of this Act, shall upon such
commencement stand dissolved, and upon such dissolution—

... :{a) all properties. and. assets of that Commission and all debts,
gabihttgs - and obligatjdns of that Commission whether contractual

section 12, of the principal Act as the State Government may, by
Rotification ‘specify in that ‘behalf; . |
(b) all persons serving on deputation in that Commission sha])

revert to their parent departments ; ;
‘ ?b);iih;e services of every whole time employeo of that Commission

stand - transferred to such Board established under section 12
of the principal Act as the State Government may, by notification,
specify in that%vbeh'alf‘; o :
() any matter pending before that Commission under Chapter II of
the principal Act as it stood before the commencement of this Act and
any reference pending before that Commission under section 21 of the
principal Act as it stood immediately before such. commencement shall
stand, transferred to the Boarqd established. under section 12 of the

grigzcggg‘l;Act, having jgrigdiction,‘ ,
AT TN S ’ By order,
: N. K. NARANG,
Sachiy,




- (Ustss Pradesh Adhiniyam Sankhya: 15

No, 1477

Ly, pussuance f the provmo ‘
" the Governor is pl to_order the
Uttar Pradesh Madhyamik ‘Shiksha' Se

angu&ented to by the Governor on

ST ‘as fouows. — :
Short. title and " 1. (l) This Act may be rcalled® ¢ he Uttar .Pradesh Secondary Edu- ,
Commencemont - gatiog: Services: Seleotion Boards (Amendment): Act;i1995; + :

' ~'(2) It shall be deemed to have. comg;info

o forge on December 28, 1994, :
Amendment”  of 2. Inthe long title of the’ Uttar” X eshf‘Secqndary Educatlon Servxces: S
long “ﬂ°°f;,Ug-P- - Selection Boards Act, 1982, hereinaften: referred toias: ‘the principal Act,for .
A%00.507 1982  ¢he words ‘Services Selectxon Boards' the:::words ‘Serxices: Commlssmn shall{ o
he substltuted : oo

amendment of 3. Insection 1 of l;he

pgmglpal In sulrsection, (1) far the words
mﬁon 1 *Services Seiectxon B‘oards the wor %Serwcg;s C (' be
| . substztuted. PTIRTE G g i
mgm of 4. In section 2. ot the puncxpal Ackym -
(2) clause (a) shall be omitted ;.. - .
(b) after clause (a)
mserted, namely.—— S R
“(b) . ‘Chagrmana._f Hie Gl 3. of ¢he .Commission- and
includes dny other person gerformmg, in the . absence-of the
Chairman, for the time being,:the functions of the Chairman ; -
(¢) ‘Commission’ means the Uttdr Pradesh: Secondm‘y Eduatxon ;
- Services- Commission establisned under section 3;." ;
(c) for clause (g), the followmg clause: shall be Mbmtmed, namely —
“(&) ‘Member .means.a member.of the ,Comm;ssmn and mcludm its”
Chairman; ” ;" _ : B
~ (d) clause’ (h) sqall be omzttea'
() after clause. (k). as. so oxmtt;g',
inserted, namely :—""*
c “(hh) ‘other: backward classes of-citizéiis”: means ‘the backwardﬂ :
~ classes of citizens specified in Schedule:} of the :Uttar: Pragesh |
Public Services (Reservation for Scheduled Castes Schv uled
| Tribes and other Backward Ciasses) Act, 1994 ' %
. 1)) regulatxon means any regulatxon made under sectxon 34 '
insertion Ngany s, After section 2 of the principa Agt )

section 3 to 1] 'sectmns 3to 11 shall be mserted,

3 (1) With eﬁ"ect from such datc the S nent ’may :

» by notification appoint in his bebalf, there: shall -
Establishment of be established —ommis: v

. the Commission ‘ “Uttar Pradesf
Commusxon
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2) The Commissiopn shall be a body.cotporate, It shall
oxerc(ns)e ‘powers, throughout . Uttar Pradesh andits headquartarsg
shall be at Allahabad ; . ,

4 (1) The Commrsslon shafl cons__ 1

Combositi than six other members who

the*cgglsml:slnon _ section (2), be-appointed by

R (2) The Cha uman and met 1

“the persons who have— . '

s . (a) been in the opimon of the'

. educationist or have ‘made alua

‘of education; or : ;

{b) worked 4s a Professor in any Uni

in Uttar Pradesh or as a Prmcnpal of any C
~-affiliated to such Umversuy for )

years ; or

- (¢) worked s a senior officer in 1he i

Educatxon Service of the State for a perm

. yearsyor: '

{d) worked as.a Prmcxpal of any lnstxtutx

" less than fiftcon years:

man and not. more'
”svubjerct to sub-

lege tecogmsed by or . -
10t :less than ten“,_

‘ (3) Every. appomtment under tlns sec¢
-~ ‘daté on which it.is, notxﬁed by t‘

5. (1) Subject to the provisions of. this Actyevery- Member shall
jerm o1 oftice nold oliice for-a term of four years. S

andcoaditioas of
service of piém-
befs

2) No. person shall bea member for m 6.two" consecutive :

terms-
(3) ‘A menbsr may resign  his. oiﬁca by Wit
_addressed to the State Government, ‘but he sha
‘watil his Tesignation is aceepted by the Statt:Goveriment.

(4) The office of the menibets shall e whﬁiq- tﬁie_ aiid torms and‘4
‘conditions. of theif sérvice shail be suéh 4K t}ieaStato ‘Government '
may by order, direct,

(5) Notwnthstandmg afy thihg contamed in thits Eectxou, ho person

shall be- appomted or continus as a mumbar xf ha has attained -
the age f sixty two years.

tin der: hxs hand -
i i.,(éon inue in office”

6. (1) The State Govcrnment mta_ly; by order,
any membery if he<:

f&"f;“go,,g,‘nggg, (a) is adjud’ged ' msolve,

+ 10, temove -the (b) engages, durinj his tori

Membel’ . employnieat out side tid dutids: of -t

(c) ig;: ik the opmion of “the’ Stai 3?} nmenf, unﬁt to’

continue in office by redson of 1nﬁrm1t . md of body or of
proved misconduct; or 2

remove from office

Bﬁ}ca, m any pald

(d) inciits aoy dxsquahﬁcatxou under tbls Ac£ ot the rules
- mdde thefsundar.

Explanauon-Where a member become: m any way concorned or

interested in any. contract or agreomon! madg by ot on behalf of any

- Institution or participates in- any way in thd profits thereof or in

~any benefit or emblumeht ansuig theret‘rom, otherwléa thaa dmember.

‘he shall, for the purposa of olau§6 (c), _he .deemed to be ‘guuty of
misconduct, =

-{2) Thbe procedure for the mvestxgatxon and . pi¢ _f of :'mlsconduct
-undér this section shall be such as may “be. pfesctqug‘.‘

7. The Commiission may associate vuth itself, in such manuer and

for such purposes us may be’dc%ermmed by mgulatxons

- Power - to made  under section 39, 4ny - person Whose assis-

agsoclate tance or advice it may desue to. ha ve in carx)mg out
dny of the provisions of this Act B




Ly

such officer or authority as may be_ prescribed. . -

8. (1) Tho Secrotaryof theo Commission shull bo appointed'by
Goveroment - ofn 'deputation’for aterm not excee
Staff of tb; Com- years and other conditions of hisservice_shall
mission ~ 'bo such as  tho State Government ma¥, by

order, dotermime, - ' ! S

~ {(2) Subject to suchdirections as may be issued by the StateX

ment inthis behalf, the Commission may appoint such-otherer

as it may think necessary fort efficient performance of'its.
under this Act and on such ter nd conditions of ser?

- Commission thinks fit, .
9. The Commission shall have ‘the
Powers and dutis  Bamely ;—' i
_pof Commissions, T
" (a) to prepare guidelings on maftters re

recruitment and promotion of: teachers;

(b) to hold interviews .and, make selection’ of candidate
being appointed as tcachers; . ;

la‘tin'g tko"thé,«niethod

(¢) to sélect and invite experts for the purposes - specified i
clause 10); A \ ' ‘

(d) to make recommendations regarding the appointment 0
selected candidates and their promotion; ' ‘

(¢) to adyise the Management in matters relating to dismissa

removal or reduction in rank of teachers; ,
(/) to obtain periodical réturns or other informations from
institutions regarding strength  of the teaching staff and th
appointment, promotion, dismissal, removal, termination o
reduction in rank of teachers; o
{(g) To fix the emoluments and travelling and other allowances
of the experts; o a
(#) to administer the funds placed at the disposal of the Com
mission; o o o , -
{i) to perform such ether duties and exercise such other power
as may be prescribed or as may be incidental or conducive to
the discharge of its functions. under this Act or the rules o
‘regulations made thereunder, . . . ..o o
10. (1) For the purpose of making appointment of a teacher, the
Procedure of selec- aDagement Shall determine the number of vacancies
tion existing or likely to fall vacant during the year of
recruitment and in the case of a post other than the
post of Head of the Institution, also the number of vacancies to be:
roserved for the candidates belonging to the Scheduled Castes, the
Scheduled Tribes and other Backward. Classes of citizens in accordance
with the Uttar Pradesh Public- Services (Reservation for. Scheduled
Castes, Scheduled Tribes and Other .Backward. Classes) Act, 1994 and
notify the vacancies to the Commission in such manner and through

Sty

(2) The procedure of selection.of vandidates for appointment t’of'r th
post of teachers shall be such as may be prescribed ; o

Provided that the Commission shall, with a view to jnviting talented
persons, give wide publicity in the State to the vacancies notified under
sub-soction (1). : R N o A

11. (1) The Commission shall, as soon as may be, after the vucancy

Panel of candi- i3 notified under sub-section (1) of section 10, hold

ales _interviews of the candidates and prepare .a pangl of
those found most suitable for appointment, Cepdreoo 0
(2) The panel referred to in sub-section (1) shall be forwarded b
the Commission to the officer or authority referred to in - subssection (I
of section 10 in such maaner as may be prescribed.

(3) After the receipt of the panel under sub-section (2), the officer
or authority concerned shall in the prescribed manner intimate the -
Management of the lastitution the names of.the selectéd:--candidates
in respect of the vacancies notified utider sub-section (1) of section: 10,

[
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i (4) The management shall, within a period of one month from the -
date of receipt of such {ntimation, issue appointment letter to such’
~selested candidate, (5 U
7. (5). Where suoh selected
~ Institution within the time
such extended time as the
" where . sush eandiddte is o
‘officer or authority concern
" ‘Intimate, in the prescribed mann
‘forwarded by the Commissio

6 Chapter I of t,'he,‘_'prlncii
© 712G, 13, 14, 15, 15-A and 15-B's

didate ‘fafls to join the post in such
wed fn the appointment letter or within
inagement may allow in this behalf, or
wige not available for appointment, the
, on the request of the Management,
, fresh name or names from the panel
er sub-section (2).”, :

Act containing sections 12, 12-A, 12-B,
hall; be " omitted... . ;

7. In‘ se‘qt!on 16 of thevpr'i‘ngipja‘} Act, in subfsectlon (1)—

(a) for the Words and figures “subject io ihe provisions of ‘section
= 21-B”, the words and figures “subject to the provislons of sectlons
.. 18,21-B” sl_)all:;;bp substitu S .
(b) forthe words and
. Services Commission
' be minde by tHo'Manage
"Board,’ the words and fig

ttar Pradesh Secondary Education
iij(;:t;i,lip‘ ds (Amendment) Act, 1992
n S s o
» _ : Uttar Pradesh Secondary Education
Setvices Seloction Boards (Amendment) Act, 1995 be made by
- the Management: only on thé'recommendation of the Commission,"

shall ‘be substituted; . . = : :

Inserted, pamely— :
' of an Institution dying In harness, who possesses the qualificatlons

: prgscribed.pndexthe*lntermediate:Education Act, 1921 may be appolnted
as teacher in Trained Graduate's:Grade in accordance with the regula-
- tions made under sub-section’(4)of Sectlor 9 of the said Act.” .
‘8. InSectlon 17 of the principal Act, In sub-section (1), for the word and
“fgure “Chapter 111" the'word and figure “Chapter I1"* shall be substituted.

.. For Section 18 -of the principal Act, the following section shall be

" substftuted, pamely t— . - oo ‘
' 18 (1) Where the Management. has - notified a vacancy to the

Ad hoc teachers Commission. in~ accordance ‘with sub-section (1) of
Section 10 and the post of a teacher actually remained
vacant for more than two months, the Management may appoint
‘by direct recruitment or promotion a teacher on purely ad hoc
basis, in the manper hereinafter provided in this section.

- (2) A teacher other‘thaii & Principal or Headmaster, Who fs to

'fbe,;d;ppointed"by;direc,;’:frccruitmcnt may. be appointed on the
' recommendation of the Selection Committee referred- to Im
subsection(8)e, oo o e
~ (3) A teacher other thana Principal or Headmaster, who is to be
_ appointed by promotion, may in the prescribed mahner be
' “appointed by" omotingthe senior most teacher, possessing pre-
‘scribed qualifications- s e e T - T
CHi(g) int the “traie

case ofa vacancy in.the lecturer’s grade; e

" (b) in the Certificate of Teaching grado, as teacher. in the

k53

v

T

 Tralped graduate’ 'Am«,’d&;, o : ,
" (4) A vacancy inthe f .2 Principal may be filled by
promoting the senior m achor {n the lecturer’s grado. -
; (S5)-A vacandy in thetpdst;:ofea'H'eadma':'s:té.’réimay be filled by pro-
© . moting the senior most teacher (n the trained graduate’sgrade.

PR

; 8 . S Y

= (6) For the“agurpoggs-,%-of.g;naking» appointments under sub-sec-

o tlons (2) and (3), the Management shall i_ietermiqe the -numbor of
‘ yacancies, as also the-number of vacancies to be: reserved for the

- candidates telonging he-Scheduled Castes; the Scheduled Tribes

‘fecommendation of the

(¢) after the second pr_ovisb, the followlng proviso shall be

“Provided also that the vﬂepéﬁdent, of a teacher or other employee

“:graduate’s' grade; asa lecturer, in the

trained graduate’s: radé, in the case’ of a vacancy in the

e

Omission of
Cha) X and
sections 12 to
15-B )
Amecndment of
gection 16

Amendment of
section 17
Subgtitution of
saction 18
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Fn¢ Ry naTArwnae; “Eine

Amendment of
‘ seotion 1 9

Amendment of

section 20 -

" Amendment of
section 21

Amendment of
sections 22, 23
and 26 ‘

Substitution of
section 27

and Other Backward Classes of  citfzenIn: nccordance with the
Uttar Pradesh Public Services (Reservation for Scheduled :Castes,
Scheduled Tribes and Other. Backward Classes) Act;-1994: and,
imate the. yacancies s? be,iéﬁlled«;: 1

c a

r ool

" may Be isst
fnstitution
himself,

a$ tHe: base i ‘the
vacancies under sub-sectlon (6), forward the same to the Deputy
Director of .Education incharge of the :Region, who shall :invite -
applications from the persons possessing qualifications prescribed

- under the Intermediate Education Act, 1921
made thereunder, for ad b htihe
- other than Principal or:

~ . recruitment  comprisfig= N
(i) Reglonal Deputy Diregtor of Educatlon :
(i) Regional Deputy Director of Bducation (Second) ;

- (iif) Regiotal: Assistant Director of‘Education (Basic). . ,
- The Reglonial Deputy Director of ‘,Educa}t'for‘xlfv{s_’ho is senfor shall be

- the cnaﬁmam_j_ﬁ g e SR -
- (b) The Selectiort Committee constituted under clause () shall
- make selection:-of the candidates; prepafe a  llst of the selected
‘candidates, allocaté  thom to'ths Institutions.and recommend thelr

names to the Management for appolntment under sub-section (2). -

. (¢) The criterfa and procedure for selection of candidates and the

manner of preparation of list of selected candidates and thefr allo-
~catfon to the Institution shall’ bé ‘Such as ‘may be presoribed.
(9) Every appointment of an ad koc teachef uhder sub-séctiori (1)
shall cease to have effect-from the date ‘when the candidate recom-
mended by the Commisston jolns the post. :

" (10) The provisions of sectfon 21-D shall mutotis mutandis apply
- to the teachers who are to b@_gppbfnted_ under the pr‘ovisiop‘s of ‘

this sectfon.” -

10, Tn sectlon 19 of the princlpal-Act,~
(a) for.the word ‘*Board" ithe word
substituted. . - .~ o )

~ (b) for the' word and_figure. “section 14" the word and figure °

“section 9" shall be substituted. - _ , A
11. In sectlon 20 of the principal Act, for the words “Any person autho-
rised In this behalf by the Board" the words *The Secretary of the Commis-
sfon or any other person authorised by.the Commission” shall be substituted,
12, Tn seotlon 21 of thie prlnelpal Act, for the word “Board” the word
“Commissfon” shall be substituted. - ~ ‘ -

13. In sectlons 22, 23 and 26 of .the ptincipal Act, for the words =
“the Board” wherever ocouring, the.words “the. Commission’ shall be
substituted. LR ARGEew e b o e i

14, For section 277of the principal Act, the following section shall be.
substituted, namely i— © = T oo : | i

1%27. All orders and declslons: of the Commlssion shall be authenti-
; - cated by the slgnature.of the Secretary appolinted under

Authentication section -8 or any :other officer authorised by the
~oftheorders - Commisston,” - o :

“Commisston® skall be

i

i



g .ﬂ-~I,r1‘ ;«ect.lon 28:0f the 'principaj_l‘;Acﬁ ;fo:‘
s ““the Comf_i;js’siog’,’, shall be. substitutea. !

29, The C6n1m1$§lgnmay,;-by_feg3;l 0
R T ‘d'leg‘;gté_;oﬁi;tg;”;c,:haiitx_;x'ian y of its Membors . €
" Delsgaiion - officers, its :p“ojﬁér“of‘.. gneral Supe intendence and,

L R direction Over

SR oy siness tr sacted by or in the .
- Commission " including the po rege

to the expenditure
incurred in - connection with f the officc and
“internal-administration of: the At

ords “or the rules

17. Insection 32 of the principal | s
~made thereunder™

made thereunder” the words “‘or the rules ég;v_r‘}g:iﬂéttié
hall be substituted. e

18. In section 33 of the princii)al Act,ln sub-se ﬁon (1), for the
proviso the following proviso shall be substituted, ‘namely ; — - :

“provided that no such order shall be made after ‘two years from

- Services, Selection Boards (Amendment) Act, 199

19, Insection 33-B of the principal ‘Act
(a), in sub-clause (iii), for the'words and figures*‘as: 5d
sion by the Uttar Pradesh Secondary Education Ser Commission ~and
Selection Boards(Amendment) Act, 1992” the words and figures “as it stood

‘Commission and Selection Boards(Second Amendment) Act, 1992 shall bo
substituted. L S R : ‘

be inserted, namely $—

“34, (1) The Commission may, with the previous approval of the
power to make State Government, make or amend regulations pres-
regulations cribing fees for holding selections, for holding inter-
S ~yiews and laying down the procedure to be followed

functions under this Act:

 Provided that the first regulation undér.’thi;swsub-section ‘shall be
‘made by the State Government by notification in the Gazette.

sistent with the provisions of this Act or the rules made under
section 35.” - : S .

21 The Secondary Education Selection Boards E’éné‘t'itutéd'a'si body cor-
porate under section 12 of the principal Act as it stood immediately before the
commencement of this Ordinance, shall upon such commencement stand

dissolved, and upon such dissolution—  ~ S _ _
~ (a) all properties and assets of s_uch.BoardS'd',If;i ‘all debts, liabilities

shall stand transferred to the Commission established under section 3,
of the principal Act; ' : , .
() all persons serving on deputation in such Boards shall revert to
their parent departments; ' : S :
(¢) the service of every Whole time employee of such Boards shall
stand transferred to the Commission “established . under section 3 of
the principal Act; ' TRRRPION - e

G

priacipal Actas it stood immediately before the commencement’ of this
Act and any reference pending before :suchBoards..under section 21

estavlishyd ualer sestion 3 of the principal Act,

8 Amendm ent of
“gection 32

‘,9'.9\(1«;): in clause
‘ before its omis- ..

beore its substitution by the Uttar Pradesh Secand&ry.a-Bducat}on.Services

20.  After section 33-B of the prih_c\ipé;l__Act, t;lie;fc‘)llowirig sebtion shall

(2) The regulations made under subssection (1) shall not be incon-

and obligations of such Boards, whether contractual or otherwise,

‘of ths princlpal Act shall stand- transferred’ to the Commission

Lot
3 {

Amendment Of
. section 33

the date of commencement of the Uttar Pradesh Secondary Bducation .

doction 33-B

fnsertion of new
section 34 s

by the Commission for discharging its. duties and performing its -

. Transitoty pro-
visings

(d) any matter pending before 5§ii‘thﬁd‘zir&’s‘ nd%{ cﬁg’?‘élﬂ I of the'

 Amendment of B EE
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Repeal qnd rooo2200) The ‘Uttar - Pradcsh Sae ndary; Educatson ‘
saviags - Boards (Amendment) Ordmanoek 19954 horeby repealcd

@) Notmthstandmg such re»peal;a‘{lyth ng dore or any ac
N ‘the provisions of the prmclpalAct asamended by the Ordinan
- sub-section (i) or by the Uttar P d h Sex nddry 4_ducatlon Ser

*

. tion Boards ~ Amendment)
done or taken undcr the ¢

1 &




No. 1414 (2)/XVII-V-1—1 (KA)-11-98
Dated Lucknow, Jul 27, 1998
IN pursyance of the provisions of claass (3] i i
e : . 1 {3) ol artiele 348 uf the Cogst i

Iﬂhfvﬁ;ltur I8 please! to order the publication of the fﬂ“ﬂwin‘:} Eﬂ'.'!i?h 2::;::533':1{2?
P A Sk 3508 1755 e s e L Ak, 1998

Jas f > ] s b L
assoliad 1o By e G ;uly'.?i,',l qaf;-sfmssed by the Uttar Pradesh Legislature and

THE UTTAR PRADESH SECONDARY ED(
; ) EDUCATION SERVICES
COMMISSION (AMENDMENT) AGT. 1958 1

(U.P. AcT Now 25 oF 1998)

AN
ACT

the Uitar Pradesh Sccondary Fducation Services

e e s R

further to amend
Commission Aet, 1982,

IT 1S HEREBY enacted ; -ni :
as follaws s— in the Forty-ninth Year of the Republic of India

l. (1) This Act may be. ecalled ti :
jiias g : ea? . ¢ Uttar Pradesh « 2
Ecucation Services Commission {Amcndment} Act, 1998, ERaridary msm"“mri.ﬁiﬂmiﬂf

(2) Tt shall be deemed to have come into force on April 20, 1998
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1&‘;’%"‘*“’“60?";].%‘? ComZ' y In thz:,AL long title of the Uttar Pradssh S:condary Education Ssrviges

Acta), 5of 1982 1. v‘f);;‘son“s ?&icl%é’ hei'.am:a/fte,r reforred to as ths principal Act, e
srvicss Commission” th: words <“Sarvi alsoti e

shall bs substituted, ' ores S:rvices Seloction Board™ |

—

e endm . .. . . ‘
sé:‘tli‘ogl eat of “Sergi'ceshz: iﬁ‘:ﬁgsil of 211113 ptmcg)al ‘gct, in sub-section (1), for the words
- oa 8 words ¢‘Sarvicss S ion ] 3 |

substituted, 38 Sslection Boards ghall ba |

meng AT 4 onsaotions 19, 20, 21, 22, 23 26,27, 28,29 and 34 of ths prinvipal |

: s jor the wora ‘““‘Commission”™ wherever occuring ‘he word ““Boapd:?

shall be substituged. €. Board

Seﬁ?ﬁ:dzmﬂnt of 5. In section 2 of the principal Act,—

{a) for clause (b), the following: clauses shall bz substituted .

namely ;— * .

) "_(a)r‘Boara'i’ mzans the Uttar Pradesh Secondary Education
Services Selection Board establisped uader section 3 ; )
_ (b) ‘Chairman’ means the Chairman of the Board and
xrtwwlgdes any otzzsr.psrso_n performing in the absence of the
Chairmaan, for the time being, the functions of the Chairman ;0
(b) clause (c) shall be omirted; |
(¢) for clause (g), the following clause shall be substituted,
" namely — :
' “(g) ‘Member’ means a m2mber of the Board and iancludes is
Chairman and Vice-Chairman; > '
(d) after clause (k) the following clause shall be inserred,
namely 2 ' :
“(k-1) *Vice-Charman® msans the Vic:-Chairman of the
Board;”’

Jubstitetion of 6. For Chapter If confaining sections 3 to 11 of the principal Act, thz
Chapter 1 and following chapter containing sections 3 to 11 shall be substituted, namaly i—
segtions 3t0 11 “CHAPTER II

ESTABLISHMENT AND FUNCTIONS OF THE BOARD
3. (1) With effect from such date as the State Goverament may,
. by notification, appoint in this behalf, there
. Bstablishment of  ghall be established a Board to be called the
the Board Uttar Pradesh Secondary Education Services
Selection Board. .

i (2) The Board shall De.a body corporate. It shall exercise
i powers throughout Utfar Pradesh and its headquarters shall be
] at Allahabad.
(3) The Uttar Pradesh Secondary Education Services Commisszon
established under section 3 of this Act as it stood immediately bzfore
] the commencement of the Uttar Pradesh Secondary Educatica i
k Services Commmission (Ameadment) Act, {993 shail upon establish- :
ment of the Board under sub-section (1), stand dissolved, and upon &
such dissolution— :

(a) all properties and assets of that. Commission shall stzn !
transferred to, and vest in the Board ; ,

(b) all debts, liabilities and obligations of that Commission
whether contrictual or otherwise, shail stand trapsferred to the
Board ; I

_ (©) the services of every wbole-time employee of that Coms-
mission shall stand transferred to the Board ; )

(d; upy matter pending before that Commission under this -
Act as it stoo¢ immediately before establishment of the Board
wnder sub-section (1) sholl stand transferred to the Board.

4. (1) The Board shall consist of a Chairman, a Vice-Chairman
Composition of and nine Members who shall be appointed
the Board by the State Government.
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(2) A person shall not be qualified for appoi
Chairman, unless he,— a ppoiatment - as
{a) is or has bsen a Vige-Chancellor of iversi
established by law ; or any Umivetsity
() is or has been, inthe opinion of the State Government
an outstandiog officer of the Administrative Service not below the
rank of Secretary to the State Goverament or Director of
Education, Uttar Pradesh,

(3) A person shali not be qualified for appointment as Vice-
Chairman, unle_ss he is, in the opinion of the Siate Government, an
eminsnt educationist having made valuable contribution in the field of

education.

4) of the Members,—
_ (a) Twoshall be persons, who are educationist having made
significant contribution in the field of education;
(5) Two shall be persons who are or have been inthe opinion
of the State Government, an outstanding officer of the State
Education Service not below the rank of Additional Director ;

. (¢) Other shali be persons who,—

(i) have worked as a Professor in any University esta-
blished by law in Uttar Pradesh or as a Reader of any
Degree Coliege recognised by or affiliated to such University
for a period of not less than tea years; '

(ii) have worked as a Principal of any ILnstitution
recognised  under the Intermediate Education Act, 1921 for
a period of not less than ten years ;

(iii) are, in the opinion of the State Government, an
eminent educationist having made valuable contribution in
the field of education.

(5) Every appointment under this section shall take effect from the
date on which it is notified by the State Government.

5, (1) Subject to the provisions of this Act, every Member shall

Yeem of office hold office for a term of four years.

aad conditions of
service of w~lem-
Gets

{2) No person shall be a membsr for morethan two consecutive
terms.

(3) A member may resign_ his office by writing under his hand
addressed. to. the State Government, but he shall continue in office
until his resignation is accepted by the State Government.

{4) The office of the members shall be whole time and terms and
conditions of their service shall be such as the State Government
may by order, direct.

(3) Notwithstanding any thing contained in this section, no person
¢hall be appointed or continue as a member if he has attained
the age of sixty two years.

§. (1) The State Government may, by order, remove from office
if he-—-
¢ any .mem’ger, if he—
S‘.’g;?:{;sov‘e’mniﬁgt (a) is adjudged an insolvent; or ]
to remove the (b) engages, during his term of office, inany paid
Mem ber employment out side the duties of bis office; or
_{c) is, in the opinion of the State Goverament, uafit to
continue in office by reason of infirmity of miad or body or of
proved misconduct; or
(d) incurs any disqualification under this Act or the rules
made thereunder.
Explanation—Where a member bacomes in any way concerned or
interested in any coatract or agreement.made by or on bebalf of any
Institution or participates in any way in the profits thereof or in
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any benefit or emolument arising therefrom, otherwise thana memberg

he shall, for the purpose of clause (¢), he deemed to be_guiity of
miseonduct, :

2) The procedure for the investigation. and proof of misconduct
under this section shall be such as may be prescribed.

7. The Board may associate with itself, in such Ranuer and for
such purposes as may be determined by regulaticns
Power to . .
assodiate made under section 34, any person whose gegig.
tance or advige it may desire to have in carrying o
any of the provisious of this Act,

8. (1) The Secretary of the Board shall be appointed Ly the State

Government on deputation for a term Bot exe

Stafl of the ceeding five years and other conditions of his

Board service shall be such as the State Government
may, by order, determine, ‘ f

9. The Board shall. bave the following powers and  dutjes

Powers and duygjes Bamely ;—

of the Board

{a) to prepare guidelines on matters relating to the method of
direct recruitment of teachers;

(b) to conduct examinations, where necessary, and hold inter-
views and make selection, of candidates for bsing appointed as
teachers;

(¢} to select and invite experts and fo appoint examiners for
the purposes specified in clause (5);

(d) to make recommendations regarding the appointment of
sslected candidates;

(e) to advise the Management in matters relating to dismissal,
removal or reduction in rank of teachers;

(/) to obtain periodical returns or other informations from
institutions regarding strength of the teaching sta ff and the
appointment, dismissal, removal, termination of redyctign ia
rank of teachers;

{g) To fix the emoluments and travelling and other allowances
of the experts;

(1) to administer the fupds placed at the disposal of the
Board;

(i) to perform such other duties and exercise such other powers
as may be preseribed or as may be incidental or conducive to.
the discharge of its functions under this Act or the rulss or
regulations made thereunder,

10. (1) For the purpose of making appointment of a teacher, by
Procedure of selec- direct reoruitment, the management shall determine
tion by directre- the number of vacancies existing or likely to %ﬂ
cruitment - vacant during the year of recruitment and in the
case of a post other than the post of Head of the Institution, also the
number of vacancies to he reserved for the candidates belonging to the
Scheduled Castes, the Scheduled Tribes and other Backwagd Clagsas
of citizens in accordance with the Uttar Pradesh Publi¢ Sefw?es
(Reservation for Scheduled Castes, Scheduled Tribes and Other Back-
ward Classes) Act, 1994 244 notify the vacancies to the Board 1o such
manner and through such officer or authority as may be prescribed.

(2) The procedure of selection of _candidates for direct recruit_
ment to the post of tea’chgrs shall be such as may be prescribed :
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Provided that the Board shall, with a view to inviting talenfed

persons, give wide publicity in the State to the vacancies notified under
sub-section (1).

- 11. (1) The Board shall, as soon g5 may be, after the vacancy
Panel of candi- 1S notified under sub-section (1) of section 10, hold

dates ¢xXaminations, where necessary, and interviews, of
‘he candidates and prepare a panel of those found most suitable for
appointment, ‘

(2) The panel referred to in sub-section (1) shall be forwarded by
the Board to the officer or authority referred to in sub-section (1)
of section 10 in sueh manner as may be prescribed.

(3) After the receipt of the panel under sub-section (2), the oficer
or authority concerned shall in the prescribed manner intimate the
Management of the Institution the names of the selected candidstes
in respect of the vacancies notified auder sub-section (1) of section 10,

{(4) The management shall, within a period of one moath from the
date of receipt of such 1ntimation, issue appointment letier to such
selected candidate.

(5) Where such selected candidate fails to join the post in such
Tnstitution within the time allowed iq the appointment ietter or within
such extended time as the Management may aliow in this bahaif, or
Where such candidate is otherwise not available for appointment, the
officer or authority concerned may, on the request of the Manage--
ment, {ntimate, in the preseribzd manner, fresh name or names from
the panel forwarded by the Board under sub-section 2)."4

7. Ajter section 11 of the prineipal Act, the following Chapter Insertion of new
containing section 12 shall be inserted, namely :— g;ﬂ ;g“t éﬂ and
. “CHAPTER II{
PROCEDURE OF SELECTION 8Y PROMOTION
12. (1) For each region, there shall be a Selection Committee,
Procedure of  for mskisg selection of candidates for
selection by  promotion to the post of a teacher, comp-
promotion risi“g —
{{) Regional Joint Director of Education; — Chafrman
(ify Senior most Principal of Government — member
Inter College in the region;

(iii) Concerned District  Inspector of — member|
School. secretary

(2) The procedure of selection of candidates for promotion fo the
post of g teacher shall be such as may be prescribed.”’

8. In section 16 of the principal Act, in sub-section (1), for the Amendment of
- Words and figures “sections 18, 21-B, 21-C, 2i-D, 33, 33-A and 33-B, every section 16

~ appeintment of a teacher, shall on or after the date of commencement of

i the Uttar Pradesh Secondary Bducation Services Selection Boards (Amend-

g ment) Act, 1995, be made by the Management only on the recommenda-

¢ tion of the Commission" the Wwords and figures “sections 12, 18, 21-B, 2i-C,
. 21-D, 33,33 -A, 33-B. 33-C and 33-D, every appointment ofa teacher, shali
¢ Onor after the date of the commencement of the Uttar Pradesh Secondary
* Education Services Commission (Amendment) Act, 1998 be made by
~the Management oniy on the recommendation of the Board™ stail be
substituted. .

9. ln section 18 of the priacipal’Act : — Amsmdmeny of

(@) in sub-section (1) for the word “‘Commission™ the word sealon 18
“Board” shall be substltuted;

(b) in sub-section (a), for clause (a) the following clause shall be

audstituted, namely g—

“(a) For each region there shall be a Selection Committee
for selection of candidates for ad hoc appointment by direct
recruitment comprising— ’
(i) Regional joint Director of Education ;
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] (h) Rgg?onal Deputy Director of Education (Secondar .‘
(i) Regional Assistant Director of Education (Basic) &

The Regi , .
Chairman,”°0nal Joint Director of Education shall be the

(¢) in sub-section (9) for the word ** -
“Board" shall be substltute{i. d “Commission” the word

Lgsertion of new 10. Afe i
1 : . After section 33-B of the princip:
i‘:ﬁ'gng 33-C  shall be inserted, namely ;— ® principal Act, the followlng section
“33-C (1) Any teacher who,—
Reguiarisation (@) (i) was appointed by promotion or

of certaln more by direct recruitment on or after
: ! ay 14
i appointments . Jg9{ put not later than "August 6 %9:{ L[;
a ffoc basis against substantive vacancy in accordance with
section 18, in the Lecturer grade or Trained Graduate grade;

(ii) was appointed by promotion on or after Jul )

‘ y 31, 1988
;)tl;tnltl'ot la:ez than Augt;ist 6, 1993 on ad hoc basis against a sub-

ive vacancy in the post of a8 Principal or Headmaster i
accordanee with section 18; P Headmaster in

(b) possesses the qualifications prescribed und i

| I er, or is
exempted from such qualifications in accordance with, ti).e provi-
sions of the Intermediate Education Act, 1921;

(c) has been continuously serving the Institution from the
date of such appointment up to the date of the commencement of
the Uttar Pradesh Secondary Education Services Commission
(Amendment) Act, 1998;

(d) has been found suitable for appointment in a substantive
capacity by a Selection Committee constituted under sub-
section (2); '

shall be given substantive appointment by the Management.

(2) (@) For eachregion, there shall be a Selection Committee
comprising, —
(i) Regional Joint Director of Education of that region, who
shall be the Chairman;
(#) Regional Deputy Director of Education (Secondary) who
shall be member; _
(iii) Regional Assistant Director of Education (Basic} who
shall be member;
1n addition to above members the District Inspector of Sch_oo!s
of the concerned district shall be Co~opted as member while consider~
ing the cases for regularisation of that district.

(b) The procedure of selectjon for substantive appointment uader
sub-section (1) shall be such as may be prescribed.

(3) (@) The names of the teachers shall be recommended for
substantive appointment in order of seniority as determined from the
date of their appointment,

(b) If two or more such teachers are appointed on the same date,
the teacher Who is elder in age shall be recommended first.

y under sub-

Every teacher appointed in a substantive capacit j
» ’ o date of such |

section (1) shall be deemed to be on probation from the
substantive appointment. ]

(5) A teacher who is not found saitable under sub-section (1) and §
a teacher who is not eligible to get a substantive appomtmentd under §
+hat sub-section shall cease to hold the gppomtment on suchdate as
the State Government may by order specify. . f

(6) Nothing in this section shall be construed 1O entitle any ¢

. : ment ¢
teacher to substantive appointment, if on the date of commence J
of the Ordinance referred toin clause (¢) of sub-section (1) such ¢
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33-D Every teacher in the Cert;
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} has completed ten vears
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January 1, 198

aid service
effect from the

¥ Certificate of
Teaching grade

completes the s
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(1) The Uttar Prades
nt) Ordinance, 1998
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(Amendme
mendment)

(2) Notwithstand;
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ching grade, who is 3

continuong
aid prade on or

Y 1, 1986 shall, with effect from

years after January 1,
Completion of ¢he said

ion  Repeal and
ondary FEducation Saving

By order, .
YOGENDRA RAM TRIPATH]I,
Pramulh Sachiv.
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.__,-P{qte# Iﬁ.cknm;r; #Wcﬁlﬁtlm o 4
_ IN pursuance of the provisions,of clause '(3),'.(31', Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English trans-
lation of the Uttar Pradesh Madhyamik Shiksha Seva-Chayan Board (Sanshodhan)
Adhiniyam, 1999 (Uttar Pradesh’ Adhinigam? Sankhya 13 of 1999) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on March 24, 1999.
: R T E T Lt A S ey T S S 2
THE UTTAR PRADESH SECONDARY BEDUCATION SERVICES
SELECT]QH 'Bﬂhb;zp; {AM‘E.}_\IDMENT) ACT, 1999_-
" (U.P. AcT No. 13 oF 1999)
[As passed by the Uttar Pradesh Legislature]
'3 % — i "
s ‘AN
ACT
: further to amend.the Utitar Pradcsh Secondary  Educasion Services
Selection Board Act, 1982, - . . . . T
' IT 1S HERBBY cnacted inthe Fiftieth Year of the Republic of India
as fﬂ“uwﬁ — B oty S T . =

Short title and 1. (1) This Act may be called the Uttar Pradesh S.écgydan Bdu-

d s m
: ¥

cation Services Sclection Board (Amend ment) Act, 1999,
(2) Tt shall be deemed to have come into force on Janusry 25,1999,

Insertion “_‘EW 2. Aﬁ'er- section 33-D ofthe Uttar E'ﬁdcsﬂ Secondary Education
?;C{;Dgaict Services Selsction Board Aet, 1982, hereinafter referred to as the
no. 5 of 1982 principal Act, the following section shall be inserted, namely —

«33.E—The Utfar Pracdesh Secondary Education Services Commission

(Removal ¢f Difficulties) Order, 1981, the Uttar Pradesh

Rescisstoh  Seconcary EdtCation Services Commission (Removal of

of orders Difiiculiies) (Second) Order, 1981, the Uttar Pradesh

S condary Fducation Services Commission (Removal of

Nifficulties) (Thirdi Order, 1082 and the Uttar Pradesh Secondary Ed:-

caticn Services Commssion (Removal of Difficuities) (Fourth) Order,
1982 are hereby rescind.d.”
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—

3. (1) The Uttar Pradesh Secondary gducation Services Selection
goard (Amend ment) Ordinance, 1999 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the cosresponding provisions of the principal Act as amended by
this Act as if the provisions of this Act were in foroee at all material

times.

\b?‘g:ﬂ

Repeal and
saving

By order,
Y. R. TRIPATHI,
Pramukh Sachiv,

Y0 qH0 To Wt e--q 8 WO 307 0 fraTo~{ 2496} —~1899=—850 (F¥0 |
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No. 1567(2)/XVII-V-1—1 (KA) 26-1999
Dated Lucknow, July 29, 1999

In pursuance of the provisions of clause (3) of Artiole 348 of the Coastitution, of India,
the Governor is pleased to order the publication of the following English translation of
the Uttar Pradosh Malhyamik Shikshs Ssva Chayan Board (Dwitiya Sa nshodhan)
Adhiaiyam, 1939, (U.tar Pradesh Adiiniyam Siakhya 31 of 1399)) as passed by the Uttar
Pradesh Lsgislature and asssnted to by the Qovergor on July 29, 1999.

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
SELECTION BOARD (SECOND AMENDMENT) ACT, 1799

{U. P. AcT No. 31 or 1999}
(As passed by the Uttar Prad:sh Legislature)

AN
ACT

further to amend the Uttar Pradesh Secondiry Edu:ation Services
' Selection Board Act, 1982,

It 1s ueresy enacted in the Fiftieth Year ofthe Republic of India
as follows :—

L. (1) This Act may be called the YUttar Pradesh sccondary Education .
Scrvicea( Selection Board (Second Amendment) Act, 1999, oohof title and

(2) It shall be deemad to have come in'o fo-ce on May 20, 1999.

2- Iasection 2 of the Uttar Pradesh Secondary Education Services Ameadment of
ion Board Act, 1982, hercinafter refe:red to as the principal Act,— sectjon 2 of U. P,

) Act no. 5 of 1932
(a) for clause (g) the follownz clause shill be substituted,
Ramely : —

(g) ‘Membet’ means a member of the Board and includes
its Chairman 3’ .
(b) dlause (k-1) shall be omirted.

3. JForsection 4 of the principal Act, the following s:ction shall be  Substitution of
subssttuted, namely :— section 4

“Composition of the Board 4. (1) The Board shall coasist of a
Chairman and seven Members who shall be appointed by the State
Government. :

(2) A person shall not be qualified for appdintment as Chairman,

£
(a) is or has been a Vice-Chancellor of any Universit y estab-
lished by law; or
(b) is oc has been, in the opinion of the State Government, an
eutstanding officer of the Administrative Service not below the
rank of Secretary to the State Government or Director of Bdu- ¢
cation, Uttar Pradesh.

(3) Of the Membe:s, —

(@) onc shall be a person ywho is or hasjbeen in the opinion of
the Statc Government, an outstanding officer of the State Bducation
Servige not below the rank of Additional Director;

(b) others shall be persons who,—

(i) bave worked as a Professor ia any University estab-
lished by lawin Uttar Pradesh, or as a R=ade: of any Degree
College recognised by, or affiliated to, such University for a
period of not less than ten years; or

(#) have worked as a Priacipal of aay iastitutidoa recog-
vised under the Intermed ate Bducaiion Act, 1921 fora paciod
of not less than ten years; or
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The ViceChair-
mnn ghall cease
to hol? tha office

Repeai
saviugs

and

- - - -

_ (i) are, in the opinion of the State Governme:
-eminent educationist having made valuable centribution
field .of education.

(4) Every appointment unde: this section shall take eflect from
the date on which 1t is notifie by the State Government.”

4. Notwithstanding any Judgment, decree or order of any court, any
person holding the office of the Vice-Chairman of the Board referred to
in section 3 of the principal Act, immediately before the commencement
of this Act, shall, on such commencement, ceasc to hold such
offlce,

5. (1) 1ke Uttar Pradesh Secondary Education Services Selection
Biard (Amendment) Orcinance, 1699 is hereby repealed.

(2! Nowwithstanding sueh repeal anything don¢ or any action taken
under the provisions of the principal Act asamended by the Ordinane:
referred to in sub-tcction (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act, as amended by
this Act as if the, provisions of this Act were in force at all material
time S. S O

By order,
Y. R. TRIPATHI,
Pramukh Sachiv.

Y OTE OO 0~ {0 9 Ao fagie-~(820 - -1999--850 [iimg) ¢

in the

7
4
1



¢ - FAT AW NAATCT qAz, 28 AH, 2001
‘No. 764 (2)/XVIL-V-1—1 (KA) 3-2001
Dated Lucknow, March 28, 2001

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor Is pleased to order tie publication of the following English translation
of the Uttar Pradesh Madhyamik Shiksha Seva Chayan Board (Sanshodhan) Adhiniyam,
2001 (Uttar Pradesh Adhiniyam Sankhya 5 of 2001) as passed by the Uttar Pradesh
Legislature and assented to by the Governor on March 27, 2001, ,

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
SELECTION BOARD (AMENDMENT) ACT, 2001 -

~ (U. P. Act, no. 5 of 2001)
(4s passed by the Uttar Pradesh Legislature]

AN
ACT

Surther to amend the Uttar Pradesh Secondary Education Serviecs
Selection Board Act, 1982, '

_IT 1s HEREBY endcted in the Fifty-second Year of the Repubiic of India
as follows: — : S

Short title and 1. (1) This Act may be called the Uttar Pradesh Secondary
commencement ~ Education Services Selection Board (Amendment) Act, 2001.

(2) It shall be deemed to have come into force on December 30, 2000.

Ameadment of 2. Insection 16 of the Uttar Pradesh Secondary Bducation Services
soctlon 16 of  Selection Board Act, 1982, hereinafter referred to as the principal Act,
U§8P' Act 0.3 ip gub-section (1) for the words and figures ¢ssections 12, 18, 21-B 21-C,
1982 21-D, 33, 33-A, 33-5, 33-C and 33-D, every gppointment of a teacher shall
on of after the date of the commencement of the Uttar Pradesh Secondary
Education Services Commission (Amendment) Act, 1998 be made by
the management only on the recommendation” of the Board” the words
and figures “sections 12, 18, 21-B, 21-C, 21-D, 33, 33-A, 33-B, 33-C,
33-D and 33-F, every appointment of a teacher, shall on or after the
date of the commencement of the Uttar Pradesh Secondary Education
Services Selection Board (Amendment) Act, 2001 be made by the
management only on the recommendation of the Board” shall be

£

substiquted. v
Subatitution of 3. For section 18 of the principal Act, the following section shall be
section 13 substituted, namely :- ‘

“18 (1) Where the Management has notified  vacancy to the
Ad-hoc Principals Board in accordance with sub-section (1)
or Headmasters of section 10 and the post of the Principal

, or the Headmaster actually remained
vacant for more than two months, the Management shall fill such
vacancy on purely ad joc basis by promoting the senior most
teacher, :

(a) inthe lecturer’s grade in respect of a vacancy in the post
of the Principal. , ‘ -

(b) in the trained graduate’s grade in respect ofa vacancy in
the post of the Headmaster. ,

(2) Wwhere the Janagement fails to promote the senmior most
teacher under sub-section (1) the inspector shall himself issue the
order of promotion of such teacher and the teacher concerned shall be
entitied to get his salary as the Principal or the Headmaster, as
the case may be, form the date he joins such post in pursuance of
such order of promotion,

£3) Where the teacher to whom the order of promotion is issued
under sub-section (2} is unable to join the post of the principal or the
Headmaster, as the case may be, due to any act or omission on the
part of the Management, such teacher may submit his joining report
to the inspector, and shall theteupon be entitled to get his salary as
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Ortdinance

no. 19 of
2000
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_ the Principal or the Head master, as the case may be, from the date he
submits the said report, . A

R ) Every appointment of an dd-poc Principal or Headmaster
under sub-section (1) or sub-section (2) shall cease to have effect from
the when the candidate recommended by the Board joins the post.”

4, After section 33-E of the prihcipal Act, the followyiﬁg’, s‘ectio,‘nf

shall be inserted, namely :—
«33-F (1) Any teacher who,—

Regularisation of
appointments ) ; . v
against short direct recruitment in the lecturer’s grade or

term vacancies  trained graduates grade on or after May 14,

1991 but not later than August 6, 1993 against a short term

- vacancy in accordance with  paragraph 2 of the Uttar Pradesh
Secondary Education Services Commission (Removal of Diffi-
culties) (Sceond) OrdeT, 1981, as amended from time to time, and

: * such vacancy was subsequently converted into a substantive .

vacancy.

(b) possesses the qua_liﬁca?ion prescribed under, or is exems~
pted from such qualifications in accordance with, the provisions
of the Intermediate Education Act, 1921.

(c) has been co ntinuouslyserving the institution from the date
‘of such appointment up to the dat¢ of the commencement of the
Uttar Pradesh Seconday Bducation Services Seclection Board

(Amendment) Act, 2001.

(d) has been found suitable for appointment in a substantive
capacity by the Selection Committee referred to in clause (3) of
sub-section (2) of section 33.C in accordance with the procedure
prescribed under clause (b) of the said sub-section; -

Shall be given substantive appointment by the yanagement.

(2) () The names of the teachers shall be recommended for
substantive appointment in order of seniority as determined from the

date of their appointment.

_ (b) If two or more such teachers are appointed on the same date
the teacher who is elder in age shall be recommended first,

~ (3) Every teacher appointed in a substantive capacity under
sub-section (1) shall be deemed to be on probation from the date of
such substantive appointment. v

(4) A teacher who is not found suitable under sub-section (1)and
‘a teacher who is not eligible to get a supstantive appointment under
that sub-section shall cease to hold the appointment on such date as
‘the State Government may by order specify.

(5) Nothing in this section shall be construed to entitle any
teacher to substantive appointment, if on the date of the commence-

ment of the ordinance referred to in clause (€) of sub-section (1) such

vacancy had already been filled or selection for such vacancy has
already been made in accordance with this Act.”’

5. (1) The uttar: Pradesh Secondary Education. Services'Seléction

Board (Amendment) Ordinance, 2000 is hereby repealed. o
) Notwithstanding such repeal, anything done or any action taken

- under the provisions of the principal Act as amended by the Ordinance

referred to in sub-section (1), shall be deemed to have been done or taken

" under the corresponding provisions of the principal Act as amended by

this Act as if this Act were in force at all material times.

(a)' was appointedvby- pronioti'o‘n ‘ ~6r'by :

_Ingertion of new
. gection 33-F -

.~ Repeal and

savings
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~ STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Secondary Education Services Selection Board Act, 1982 is enacted
to establish a - Secondary Education Services Selection Board for the selection of teachers in
institutions recognised undsr the Intermediate Education Act, 1921, Section 18 of the said
Act of 1982 empowered the management to appoint téachers under certain circumstances on
ad-hoc basis from amongst the persons possessing™ qualifications prescribed under the said
Act of 1921. Certain, ad-hoc teachers appointed under the said section 18 had been serving
continuously since long: It was; therefore, decided to amend the said'Actof 1982 to provide
for filling -vacant posts of Principals -and - Headmasters only on ad-4oc basis by promotion
and to regularise the services of certain teachers fulfilling certain conditions. ’

- Since the State Legislature was not ' in sessionﬂand immediate 'lyjc\‘gis‘la'ti'v;e action was
necessary to implement the -aforesaid: decision. -the Uttar Pradesh Secondzry Education
Services Selection Board (Amendment).. Ordinanse; 2000 (U. P. Qrdinance po. 19 of 2000)
was promulgated by the Goveraor oa December.30;. 2030, = o : :

This Bill is introduced to replace: .thg‘afgrésaid ?Ordiﬁanc‘e. .
o . / . _ By-order,
S Y. R. TRIPATHI,
. o Pramukh Sachiy.

T 95670 0~-T0T 0 298 W0 a0 ~(7435)-- 2001~ -850 (FWo) 1
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~ No. 992 (2)/XVI-V-1—1 (KA)-11-2001
L DatedLuck'n‘aw, April 30, 2001 o - 3

-

- Inpursuance of the provisions of clause (3) of "Article 348 of the Constitution of India,
he ‘Governor is pleased to order the publication’ of* the following English translation
f the Uttar Pradesh Madhyamik Shiksha Seva Chayan-Board (Dwitiya Sanshodhan)
dhiniyam, 2001 (Uttar Pradesh Adhiniyam Sahkhya 14 of 200l) as passed by the
Jttar Pradest Legislature dnd'assented to'by-the * Governor on Agril 30, 2001 alongwith
he Statement of Objects and Reasons thereto. - ok

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
* SELECTION BOARD (SECOND AMENDMENT) ACT, 2001

(U. P. Act no. 14 of 2001)
[A4s passed by the Uttar Pradesh Legislature]
0 An o :
Coaer
further to amend the Uttar Pradesh Secondary Education Services Selection
rd Act, 1982.. SRRt o

IT 1s sEreBY enacted in the Fifty-second Year of the Republic of
ndia as follows i—- : ‘ : ~ : »

1. (1) This Act may be called the Uttar Pradesh Secondary Education  Shott title and
‘gvices Selection Board (Second Amendment‘)'_Act, 2001. - commercement

~ +(2) It shall be deemed to have come into force on March. 3,;200-1‘;:

2. For section 4 of thé ,.Uttar'; Pradeéh SecoAndary Educéﬁthervices Substituﬁion of
lection Board Act, 1982, hereinafter referred to as the principal Act, the section ¢ of
following section shall be substituted, namely:— - - . .. : "~ U.P. Actgo. 5

: of 1932
‘4, (1) The Board shall conmsist of a chairman and ten members

Composition  Who shall be appointed by the State Government,
of the Board

(2) A person shall not be qualified for’ appointment as chairman
unless he,— :

: (@) is or has been a Vice-Chancellor of any University estgb-
~ lished by law; or .

_ (b) is or has been in the opinion of the State Government an
outstanding officar of the Administrative service not below the
rank of secretary to the State Goveramant or Director of Bducation,
Uttar Pradesh, ‘ )

=(3) Of the Members,—.

(a) two sh{ﬂl be persons who are educationist having made
significant contribution in the field of education;

»

- (b) two shall be persons who are or have, been, in the opinion
of the State Government, an out standing officer of the State Educa-
tions Service not below the rank of Additional Director;

(¢) other shall be persons who,— /

(#) bave worked asa professor infny university esta-
blished by lawin Uttar Pradesh or as a Reader of any Degree
College recognised by or affiliated to such university for a
period of not less than ten years; or ‘

(i) have worked as a Principal of any institution recog-
nised under the Intermediate Fducation Act, 1921 for a period
of itot less than ten years; or

(i) are, i.n t_he opinion of the State Governmeant, ao
eminent educagomst having made valuable contribution in the
field of education. ‘

: (4) Every appoin‘t{l}ent under this section shall tak'e effect from the
date on which it i$ nétified by the State Government,” = - e A P
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" Repeal  and 3. (1) The Uttar Pradesh Secondary Education Services Selection
savings _ Board (Second Amendment) Ordinance, 2001 is hereby repealed.

-(2) Notwithstandiag ,such repaly .anything done of any action
€

waken under the provisions of the principal Act as amendcd by the
Ordinance referred to in . sub-spction (1), shall ‘bo deemed - to - have
beon done of taken under tpe . cotresponding provisions of the
principal Act. as amended by this. Act ag if this Act were 10 force at all -

material times.

| By order,,

Y. R.TRIPATHEL

Pramukh Sachiv.

STATEMENT ‘OF OBJECTS AND REASONS

The Uttar Pradesh Secondary Education Scrvices, Selection Board Act, 1982 has

been enacted to establish a Secondary Education Services Selection Board for the

selection of teichers *in‘institutions “recoznised under tfie [ntermediate Education Act, 1921,
The said Act of 1982 provided for the composition of the Board consisting of a
chaifman and seven members. In view of large number of vacancies of teachers, tho
pumber of members ‘of the said Board was insufficient. It was, therefore, decided to
amend the said Act of 1982 to increase the number of members of the said Selection
. poard from seven to ten. ’ ' ‘ Co B o N
) Since the State Legislature was not in session and immediate l¢ islative action
was nocessary to implement the aforesald deoision” the Uttar Pradesh Secondary

Education Services Selection Board (Amendment) Ordinance, 2001 (U.P. Qrdinamce

no. 1 of 2001) was promulgated by the Governor on Margh 3, 2001.
This Bill is introduced to replace the aforesaid_ Ordinange.

o gwo T No--qo alo 92 LI (fz0)==(200)=~2001=-597 (V&) 1
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gSankhya 28 of 2004] as passed by the Utlar Pradesh Legislature and assented to by the Governor on

¥. gust 24, 2004 :—
¥
¢ THE UTTAR PRADESH SECONDARY EDUCATION SERVICES
SELECTION BOARD (AMENDMENT) ACT, 2004
(U. P. Act No. 28 of 2004)
? (As passed by the Uttar Pradesh Legislature)
AN
Jurther 1o amend the Uttar Pradesh Secondary Education Services Selection

§ Board Act, 1982.
It I1s Heresy_enacted in the Fifty-fifth Year of the Republic of India as

i follows :— ‘ \

1. (1) This Act may be called the Uttar Pradesh Secqndary Education Services Short titl aud
; Selection Board (Amendment) Act, 2004. commencement

(2) 1t shall be deemed to have come into force on May 28, 2004.

2. In section 4 of the Uttar Pradesh Secondary Education Services Sclection  Anentincnt of
Board Act, 1982, hereinafter refered to as the said Act,— . L tion o

{a) in sub-scction (2) after clause (b) the following clause shall be

inserted, namely :— PRI y
“(c) is in the opinion of the State Government, an eminent person -

having made valuable contribution in the ficld of education.” o

: . (b) in sub-section (3) in clause (c) after sub-clausc ()‘ii) the folloiving '

: sub-clause (iv) shall be inserted, namely:— - : '

: “(jv) isin the opinion of the State Government, an eminent -

Lo person having made valuable contribution in the field of cducation.”

/ Repéal and 3—(1) The Uttar Pradesh Sccondary Education Services Selection Board U.P. Oddinance uo.

% _saving (Amendment) Ordinance, 2004 is hereby repealed. , . Sof2004

. : (2) Notwithstanding such repeal, anything done or any action taken under the '

provisions of the principal Act as amended by the Ordinance referred, to in sub- -

section (1), shall be deemed to have been done or taken under the corresponding

provisions of the principal Act as amended by this Act as if the provisions of this Act

in force at all material times. T :

STATEMENT OF OBJECTS AND REASONS

The Uutar Pradesh Secondary Education Services Sclection Board Act, 1982 (U. . Actno. 5 of
1982) has been enacted to provide for the establishment of the Secondary Education Services Selection
Board for the selection of teachers in institutions recognised under the Intermediate Education Act, 1921.
Section 4 of the said Act provides for the composition of the Secondary Education Services Selection
Board. The availability of adequate number of candidates for the appointment of the Chairman and members
of the said Board was not possible due to the qualifications provided in the said section for the appointinent
1 1o offices of the Chairman and members of the said Board and hence the section of teachers was being
’ delayed. It was, therefore, decided (0 amend the said Act to make necessary changes in the qualifications of
candidates for the appointment to the offices of the Chairman and members of the said Board.
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Since the State Legislature was not in session and immediate legislative action was
to implement the aforesaid decision, the Uttar Pradesh Secondary Education Services Selecti
(Amendment) Ordinance, 2004 (U. P. Ordinance no. § of 2004) was promulgated by the
May 28, 2004.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
. D. V. SHARMA,
Pramukh Sachiv,

dto g0 go flo—qo o 395 TTH (Ro)—2004—(1092 )—597 (FYEYAEYE) |
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" UTTAR PRADESH SARKAR
* VIDHAI ANUBHAG-|

No. 1521/79-V-1-1-(ka)42-2006
Dared Lrtckmw'ﬂmmber 1 l:.?ﬁﬂl’_i SR

‘ i " NOTIFICATION
: Miscellaneous .

Py Tt |

Tl

i

-~ IN pursuance of the provisions of clause {i)'qi‘ ﬁnicle 348 of the 'Cnns:ilmin'ﬁ of In;iié'; the 24
Govemnor is pleased to order the publication of the following English translation of the: Uttar Pradesh

Madhyamik Shiksha Seva Chayan Board (Sanshodhan) Adhiniyam, 2006, (Uttar: Pradesh Adhiniyam '

Sankhya 37 of 2006) as passed by the Uttar Pradesh Legislature and assented 1o by the Governor on :

December 8, 2006:-

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES SELECTION

- BOARD (AMENDMENT) ACT. 2006 .
(U.P. ACT NO. 37 OF 2006)

" (As p&ssed by the _{Iffar'f’radesﬁ'i,egﬁlafhre Assembly) =
5 : : -IA | k S
BILL

Surther 10 amend the Uttar Pradesh Sec_&ndmy Education Sgrvif:es Selection .
Board Act, 1982. : ' '

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as
follows :- '

_ I. This Act may be called the Uttar Pradcsh SECDI-'idB,I}' Education Services Short tith
Selection Board (Amendment) Act. 2006.

2 In section 16 of the Umtar Pradesh of Sccondary Education Scrvices amendment of
Selection Board Act, 1982, hereinafier reterred 1o as the principal Act, in sub-section section 16 of
(1) for the words and figures “*scctions 12, 18. 21-B. 21-C. 21-D. 33, 33-A. 33-B, U.P Act no. 5
33-C, 33-D and 33-F" the words and figures, “sections 12, 18, 21-B, 21-C. 21-D. of 198>
Z1-E, 21-F, 33. 33-A, 33-B, 33-C. 33-D) and 33-F"" shall be suhstituted.

3 After section 21-D o1 the prmcipal Act, the tollowing sections shall be Insertion of
inserted, namely: - : :cw :;s.:;lmns
21-E. 2i-F
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21-E (1) There shall be a list of subject experts working in private aided ‘.
Absorbtion of  secondary schools possessing prescribed educational and
subject experts yraining qualification including the subject experts who .

have received honorarium and worked for a minimum period of two

academic sessions and were working on September 30, 2006. The list shall be :
maintained by the Director in such manner as may be prescribed.

(2) Where any substantive vacancy in the post of a teacher in an institution
is to be filled by direct recruitment, such post shall. at the instance of the
Inspector, be offered by the management to a subject expert whose name is
included in the list referred to in sub-section (1).

(3) Wherc any subject expert who is offered an appointment in accordance
with the provision~ of sub-section (2) fails to join the post within the lime
allowed, which shall not be iess than seven days, his name shall be removed
from the list ,referred to in sub-section (1).

(4) No appointment of any teacher to an institution shall be made .under
section 16 unless the list referred to in sub-section ( 1 ) is exhausted.

(5) The subjcct experts included in the list referred to in sub-section (1
shall be absorbed in those institution where any substantive vacancy is 1o be-
filled by direct recruitment. No subject expert shall have claim - for :
appointment to any particular post. : ’ g 'jg
Explanation—For the purposes of this section ,—

(a) "Dircctor" means the Director of Secondary Education, Uttar
Pradesh and includes any other officer authorised by him in this behalf;

(b) the words “Inspector” , "Institution’’, "Management” and teacher .
shall have the meaning respectively assigned to them in the Uttar Pradesh §
High School and Intermediate College (Payment of Salaries of Teachers
and other Employees ) Act,1971,provided that "teacher” shall not include a
Principal or a Headmaster.

(c) "subject experts” mean, persons working in aided Secondary
Schools on a fixed honorarium appointed in the prescribed manner on a
contractual basis. L ‘

s O A S R e B a7 e s R

Appointment of 21-F(1) Where the management fails to offer any post to a subject'expen in
:ief;fh‘;fion accordance with the provisions of sub-section (3) of section 21-E within -the time
efault by

specified by the Inspector, the inspector, may himself issue the letter of appointment to
such subject expert and the subject expert concerned shall be entitled to get his salary
_as teacher from the date he joins the post in pursuance of such letter of appointment,

(2) Where the subject expert to whom the letter of appointment is issued {
under sub-section (1), is unable to join the post due to any act or omission on the part
of the Management such subject expert may submit his Joining report to the Inspector,
and shall thereupon- be entitled to get his salary from the date he submits the said
report. - :

management

STATEMENT OF OBJECTS AND REASONS

The Uttar ‘Pradesh Secondary Education Services Selection Board Act, 1982 was enicted to
establish a Second.ry Education Services Selection Board for the selection of teachers in institutions
recognised under ' > Intermediate Education Act, 1921. A large » mber of persons have been appointed
as subject-experts  various Government aided Secondary Schoo: »f the State and are working as such

for the last six yer:  and a large number o1 vacancies also exist i . .h institutions. This necessitated the
absorption of sub. -experts against existing vacancies. It has, ther . ore, been decided to amend the said
Act to make suttai  provisions for the absorption of the said pers.:::

The Ut Pradesh Secondary Education Services Sele¢ ..n Board (Amendment) Bill, 2006 is
intreduced accord ly.

By order,
VIRENDRA SINGI!.
Pramukh Sachiv.
Not¥oyollo - .. 37 Gy {801 2006—(6796)—597 aferai—(dye SN
Hovdtogoo L " 7 W0 fAuTo-2006 -(6797)-850 wfa-{@ege sam -



NO. 1563/LXXIX-V-1-01 (Ka)44-2006
Dated Lucknow, December 19, 2006

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Prade:
Madhyamik Shiksha Seva Chayan Board (Dwitiya Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh
Adhiniyam Sankhya 40 of 2006) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on December 18, 2006,

Short title

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES SELECTION
BOARD (SECOND AMENDMENT) ACT, 2006

(U.P. ACT NO. 40 OF 2006)
[As passed by the Uttar Pradesh Legislature]
AN |
ACT
further to amend the Uttar Pradesh Secondary Education Services Selection
Board Act, 1982.

IT 1S HEREBY enacted in the Fifty-seventh Year of the Republic of India as
follows :(—

1. This Act may be called the Unar Pradesh Secondary Education Service:
Selection Board (Second Amendment) Act, 2006.
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2. In section 5 of the Uttar Pradesh Secondary Education Services Selection ~Amendment of
. section 5 of U.P.

Board Act, 1982 — _ Actno. 5 of 1982

(a) in sub-section (1) for the words ‘four years’’ the words ‘‘six yeérs”
shall be substituted,
(b) after sub-section (5) the following sub-section shall be inserted,
namely:—
*“(6) The provisions of sub-section (1) as amended by the Uttar Pradesh
, Secondary Education Services Selection Board (Second Amendment) Act, 2006 shall
-apply also to every member holding office on the commencement of the said Act.”

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Secondary Education Services Selection Board Act, 1982 has been enacted to
; provide for the establishment of the Secondary Education Services Selection Boa\rd for the selection of
i teachers in institutions recognized under the Intermediate Education Act, 1921. Sub-section (1) of section 5
1 of the said Act provides that every member of the Board shall hold office for a term of four years. With a
* view to maintaining uniformity in the term of the office of members of the Board with the members of the
. Uttar Pradesh Subordinate Services Selection Commission, it has been decided to amend the said Act to

increase the term of office of members of the Board from four years to six years.

The Uttar Pradesh Secondary Education Services Selection Board (Second Amendment)

Bill, 2006 is introduced accordingly.

: “- By order,
3 VIRENDRA SINGH,
Pramukh Sachiv.

R A B R i
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IN pursudnce of thc prcmsmns of iclause 3)(;4:1::;1&348 ufﬂhe Consumuon of India, the
Govemnor is pleased to onder the publlcalmrr of:the foliowiiig - English- translauon of the Uttar Pradesh
Madbyzmik Shiksha Seva Chayan. -Board f[‘ntlyn Saushodhan) .Adhiniyam, 2007 (Uttar Pradesh
Adhniniyam Sanihya 4 of 2008) as passed by the Uttar Pradesh Legislature and assented o by the Governor

on February 25, 2008
THE UTTAR PRADESH SECONDARY EDUCATION SERVICES SELECTIO;J
BOARD('I'HIRDAN[ENDMENT) ACT, 2007 w e
{UP. AC.TNO 40F2008) :
' [As passed by the Uttar Pradesh Legu(ature]
AN
ACT
Jfiather to amend the Uttar Pradesh Smondary Education Services Selection Board
Act, 1982,
IT 1S HEREBY enacted in the Fifty-eighth Year of the Republic of India as
follows :—

1. This Act may be called the Uttar Pradesh Secondary Education Services Short title
Selection Board (Third Amendmeni} Act, 2007,
2. In section 2 of the Uttar Pradesh Seccodary Education Services Selection Amendment of

Board Act, 1982 , hereinafter teferred to as the principal Act, for clause (g}, the section 2 of

following clause shall be substituted, namely - UP. Actno. s
of 1982

“(g) "member” means a member of the Board.”

3. In section 4 of the principal Act, in sub-section (3), in clause (c) after Amendment of

sub-clause (iii} the following sub-clause shall be inserted, namely:— section 4
“(iv) is interested in the ﬁeld of Education and a Graduate from a
recognized University.”
4, In section 5 of the prmciﬁa.l Act, — Ameniment of
(a) for sub-section (1) the following sub-section shall be substituted, "
namely:—

"(1) Subject to the provisions of this Act the Chairman shall hold
office for a term of five years and every member shall hold office for a
term of two years.”

(b) for sub-section (5) the following sub-section shall be substituted,
namely :—

*(5) Notwithstanding anything contained in this section, no person
shall hold office as the Chairman il he has attained the age of sixty eight
years and no person shall hold office as a member if he has attained the age
of sixty two years."

STATEMENT OF OBJECTS AND REASONS

The Chairman of Uttar Pradesh Secondary Education Services Selection Board constituted
under the Unar Pradesh Secondary Education Services Selection Board Act, 1982, has to perform all the
works regarding the selection of Principals, Headmasters, Lecturers and Trained Graduate Teachers in
aided Schools and Intermediate Colleges of Uttar Pradesh. The present tenure of Chairman is two years,
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which is not-sufficient {o-maintan the qontmmt_y cfthe select:on procm I!. has lherefore bcen dec1ded e

to amend the said Act to provide for = o T :

) {a) amendmg the deﬁ.nmons of I.he word "member" to cxclude the Cha:rma.u therefrom;

it “(b)-amending. the qualification of member (o broaden the field of ehglblllty,
(c) increasing the term of the Chairman from two years to five years; -

{d) increasing the maximum age to hold -office of Chairman from sixly iwo ye&rs 1o snxly
cight years; . .
The Uttar Pradesh Secondary Educalion Services Selecuon Board (Thlrd Amendment) BIH 2007
is introduced accordingly. - - -

_ By order,
SM.A. ABIDI,
Pramukh Sachiv.
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No. 1532(2)/.XXIX-V-1-14-1(Ka)-22-2014
Dated Lucknow, December 4, 2014 )

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Madhyamik Shiksha Seva Chayan Board (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam
Sankhya 21 of 2014) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
December (1, 2014:

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES

SELECTION BOARD (AMENDEMENT) ACT, 2014
{U.P. ACTNO. 21 OF 2014)

(As passed by the Untar Pradesh Legistature)
AN '
ACT
Sfurther 1o amend the Utiar Pradesh Secondary Education Services Selection
Board Act, 1982,
IT 1S HEREBY enacted in the Sixty-fifth Year of the Republic of India as foillows:—
1. {1) This Act may be called the Uttar Pradesh Secondary Education Services  Shortitle and
Selection Board (Amendment) Act, 2014, commencement
{2) It shall be deemed to have come into force on August 20, 2014,
2. In section 16 of the Uttar Pradesh Secondary Education Services Selection ~ Amendment of
Board Act, 1982, hereinafter referred to as the principal Act, in sub-section (1) for the f‘cc:l;g gbo?lgéz
word and figures "sections 12, 18, 21-B, 21-C, 21-D, 21-E, 21-F" the word and figures
"sections 12, 18, 21-B, 21-C, 21-D, 21-E, 21-F, 21-G" shall be substituted.
3. After section 21-F of the principal Act, the following section shall be Insertion of new

inserted, namely:— ;elc_rgm
"21-G. The services rendered as subject expert in private aided
Reconing of  Secondary Schools, shall be added to the services afier
f'f;‘é:‘fd .. adjustment on substantive vacancy to be filled by direct
subject expert FECTUItMeENL in notional way (without any financial gain) for
in cermain cases administrative interest. Services  rendered by subject
expert on coniractual basis shall in no way be reckoned as
gualifying service for retirement benefits.”
Repeal and 4. (1) The Uttar Pradesh Secondary Education Services Selection  U.F. Ordinance
saving Board (Amendment) Ordinance, 2014 is hereby repealed. no. 9 of 2014

{2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times,
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Secondary Education Services Selection Board Act. 1982 (UP. Act no. 5
of 1982) has been enacted to provide for the establishment of a secondary education services selection
board for the selection of teachers in the institutions recognised under the Intermediate Education Ac,
1921. With a view 10 absorbing the persons appoinied as subject experts in various secondary schools in
the State the Uttar Pradesh Secondary Education Services Selection Board (Amendment) Act. 2006 (U.P.
Act no, 37 of 2006).was enacted in which it was inter alia provided that such subject expert who are
working in private aided schools and possessed prescribe educ.itional and rraining qualifications including
the subject experls who have received honoraripm and worked for minimum period of two academic
sessions and were working on September 30. 2006 shal! be absorbed in the institutions where any
substantive vacancy in he oost of teacher is to be filled by direct recruitment. Tt was decided to provide
also by inseriing a new section 2 1-G that the services rendered as subiect expert in private aided sccondary
schools shiall be added 10 the services after adjustment on substantive vacancy to be filled by direct
recruitment in notional way {without any financial gain) for administrative interest. Services rendered by a
subject expert on contractual basic shall in no way be reckoned as qualifying service for retirement
benefits.

Since the State Legislature was not in session and immediate legistative action was necessary (o
implement the aforesaid decision, the Uuar Pradesh Secondary Education Services Seleciion Board

tAmendment) Ordinunce. 2014 (U.P. Ordinance no. 9 of 2014) was promulgated by the Governor on
Aupust 20, 2014

‘This Bitt is intreduced o replace the aforesaid Ordinance.

By order.
5. B. SINGH.
Pramukh Sachiv,
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degtioyoflo—toflo 100 #Io fAur-2014-(1501)—500 Ffre (@GR / Ao / STHET) |
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No. 588(2)/LXXIX-V-1-16~1 (ka)-13-2016
Dated, Lucknow, March 22, 2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Madhyamik Shiksha Seva Chayan Board (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam
Sankhya 7 of 2016) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
March 21, 2016.

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES SELECTION
BOARD (AMENDMENT) ACT, 2016

[U.P. Act No. 7 of 2016]
(As passed by the Uttar Pradesh Legislature)
AN
ACT

further to amend the Uttar Pradesh Secondary Education Services Selection
Board Act, 1982.

IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as
follow:-

[. (1) This Act may be called the Uttar Pradesh Secondary Education Short title and
Services Selection Board (Amendment) Act, 2016. cgtent

(2) It shall extend to the whole of Uttar Pradesh.

1IN0 RPH MI1A DNata | Vidhaika Adhinivam Enldoer
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Amiwmeat ol 2. In section 16 of the Uttar Pradesh Secondary Education Services Selection
;"“g‘i:'cfi":rs Board Act, 1982, hereinafter referred to as the principal Act, in sub-section (1) for the
of 1982 words and figures "sections 12, 18, 21-B, 21-C, 21-D, 21-E, 21-F, 21-G, 33, 33-A, 33-B,

33-C, 33-D and 33-F" the words and figures "sections 12, 18, 21-B, 21-C, 21-D, 21-E,
21-F, 21-G, 33, 33-A, 33-B, 33-C, 33-D, 33-F and 33-G" shall be substituted.

3. After section 33-F of the principal Act, the following section shall be
inserted, namely :-

"33-G. (1) Any teacher, other than the Principal or the Headmaster, who-

(a) was appointed by promotion or by direct recruitment in the
Regularisation lecturer's grade or trained graduate grade on or after
zfof_-‘r‘;“ai" August 7, 1993, but not later than January 25, 1999 against
appointments @ short term vacancy in accordance with paragraph 2 of the
ff;:‘:;zﬁ;es Uttar Pradesh Secondary Education Services Commission

(Removal of Difficuities) (Second) Order, 1981, as
amended from time to time, and such vacancy was subsequently converted

into a substantive vacancy;

(b) was appointed by promotion or by direct recruitment on or after
August 7, 1993, but not later than December 30, 2000 on adhoc basis against
substantive vacancy in accordance with section 18, in the Lecturer grade or
Trained Graduate grade;

(c) possesses the qualifications prescribed under, or is exempted from
such qualification in accordance with, the provisions of the Intermediate
Education Act, 1921;

(d) has been continuously serving the institution from the date of such

appointment up to the date of the commencement of the Uttar Pradesh
Secondary Education Services Selection Board (Amendment) Act, 2016;

(e) has been found suitable for appointment in a substantive capacity by
the Selection Committee referred to in clause (a) of sub-section (2) of
section 33-C in accordance with the procedure prescribed under clause(b) of
the said sub-section; .

shall be given substantive appointments by the Management.

(2) (a) The names of the teachers shall be recommended for substantive
appointment in order of seniority as determined from the date of their appointment;

(b) If two or more such teachers are appointed on the same date, the teacher
who is elder in age shall be recommended first.

"(3) Every teacher appointed in a substantive capacity under sub-section (1)
shall be deemed to be on probation from the date of such substantive appointment.

(4) A teacher who is not found suitable under sub-section (1) and a teacher
who is not eligible to get a substantive appointment under the said sub-section shall
cease to hold the appointment on such date as the State Government may by order
specify.

(5) Nothing in this section shall be construed to entitle any teacher to
substantive appointment if on the date of the commencement of the Uttar Pradesh
Secondary Education Services Seclection Board (Amendment) Act, 2016 such vacancy
had already been filled or selection for such vacancy has already been made in
accordance with this Act.

4
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(6) The services of the adhoc teachers and the teachers who have been
appointed against short term vacancies shall be regularised from the date of
commencement of the Uttar Pradesh Secondary Services Selection Board (Amendment)
Act, 2016.

(7) Reservation Rules shall be followed in rugularisation of adhoc teachers and
teachers who are appointed against short term vacancies.

(8) Adhoc teachers, who have not been appointed either in accordance with the
Uttar Pradesh Secondary Education Services Commission (Removal of Difficulties)
Order, 1981 or in accordance with section 18 of the Uttar Pradesh Secondary Education
Services Seletion Board Act, 1982 and are otherwise getting salary only on the basis of
Interim/Final orders of the court shall not be entitled for regularisation. "

STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Secondary Education Services Selection Board Act, 1982 has been enacted to

provide for the establishment of secondary education services selection board for the selections of teachers
in the institutions recognised in the Intermediate Education Act, 1921. The Uttar Pradesh Secondary
Education Services Selection Board could not sclect the candidates for the appointment of required
teachers timely. Besides due to increase in the number of students in the secondary educational institutions,
the posts of teachers for teaching the students therein increased heavily. With a view to removing the said
difficulty, the Uttar Pradesh Secondary Education Services Commission (Removal of Difficulties) Order,
1981 was issued under which the teachers were appointed as short term teachers. Besides, several teachers
were appointed under section 18 of said Act of 1982 as adhoc teachers with the approval of the regional
committee constituted for the selection of teachers in secondary educational institutions. Since the teachers
appointed under the said order and under section 18 of the said Act were not appointed in accordance with
the provisions of the said Act of 1982 the services thereof could not be regulated. It has, therefore, been
decided to amend the said Act of 1982 to regularize the services of such short term teachers and adhoc
teachers as have been appointed from August 7, 1993 to January 25, 1999 and from August 7, 1993 to
December 30, 2000 respectively. '

The Uttar Pradesh Secondary Education Services Selection Board (Amendement) Bill, 2016 is
introduced accordingly.

By order,
ABDUL SHAHID,

Pramukh Sachiyv.
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